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 44.48  thre,”

 ELECTION  TO  COMMITTEE
 CaRDAMOM  Boarp

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  COMMERCE  (SHRI
 VISHWANATH  PRATAP  SINGH):  I
 beg  to  move:—

 “That  in  pursuance  of  sub-section
 (3)  (९)  of  Section  4  of  the  Carda-
 mom  Act,  +1985,  the  members  of  this
 House  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may  direct,
 two  members  from  among.  them-
 selves  to  serve  as  members  of  the
 Cardamom  Board,  subject  to  the
 other  provisions  of  the  said  Act.”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 “That  in  pursuance  of  sub-sec-
 tion  (3)(c)  of  Section  4  of  the
 Cardamom  Act,  1965,  the  niembers
 of  this  House  do  proceed  to  elect
 in  such  manner  as  the  Speaker
 may  direct,  two  members  from
 among  themselves  to  serve  as
 memberg  of  the  Cardamom  Board,
 subject  to  the  other  provisions  of
 the  said  Act.”

 The  motion  was  adopted.
 की

 44.49  hrs.

 STATUTORY  RESOLUTION  RE,
 DISAPPROVAL  OF  THE  SICK  TEX-
 TILE  UNDERTAKINGS  (NATIONALI-
 SATION)  ORDINANCE,  974  AND
 SICK  TEXTILE  UNDERTAKINGS
 (NATIONALISATION)  BILL—contd.

 MR,  DEPUTY-SPEAKER:  Now,  we
 resume  further  discussion  of  the  Sta-
 tutory  Resolution  disapproving  the
 Sick  Textile  Undertakings  (Nationa-
 lisation)  Ordinance  and  the  Sick  Tex-
 tile  ‘Undertakings  (Nationalisation)
 Bill  seeking  to  replace  the  Ordinance.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Ausgram):  Sir,  I  rise  on  a  point
 of  order.  Where  is  the  Minister  in-
 charge  of  the  Bill?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  A.  P.
 SHARMA):  I  am  _  here.  (Interrup-
 tions).

 MR,  DEPUTY-SPEAKER:  Al-
 though  it  is  true  that  according  to
 the  rules,  the  Minister  in-charge  of
 the  Bill....  (Interruptions).  Order,
 please.  I  do  not  like  to  run  the  House
 in  this  manner.  There  has  to  be
 some  decorum.

 AN  HON.  MEMBER:  He  is  coming.

 MR,  DEPUTY-SPEAKER:  He  may
 have  come  now.  We  are  in  the  midst
 of  something  else.  If  any  Minister
 wants  to  deputise  for  any  other  Min-
 ister,  the  least  he  could  do  was  to  in-
 form  me  here.  I  do  not  like  this.
 While  I  respect  all  the  hon.  Members,
 I  would  also  like  the  hon.  Members  to
 respect  the  Chair;  not  respect  me.
 And  the  least  we  could  do  is  not  to
 take  the  Chair  for  granted.  As  long
 ag  I  sit  in  this  Chair,  I  will  not  aceept
 the  position  that  anybody  will  take
 the  Chair  for  granted.  Now,  let  us
 Carry  on.

 SHRI  S.  M  .BANERJEE  (Kanpur):
 Sir,  I  want  to  know....

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  May  I  submit....

 MR.  DEPUTY-SPEAKER:  Let
 Mr.  Banerjee  finish.

 SHRI  8.  M.  BANERJEE:  Out  of  the
 six  hours  allotted,  I  want  to  know,
 how  much  are  we  devoting  for  the  First
 Reading  because  I  have  to  move  my
 amendments.  I  want  to  know  whether
 we  will  continue  upto  4.30  or  5.00  p.m.
 the  First  Reading.  In  fact,  it  should
 continue  for  the  whole  day  because
 it  is  a  very  important  Bill.

 Laetly,  Gir,  I  thought,
 nee

 ‘Minister. Seslaning
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 उपाध्यक्ष  महोदय,  मैं  श्राप  से  च्  निवेदन

 केवल  इतना  ही  बरना  चाहता  हूं  कि  जैसे  यह
 पशम  उठा  कि  संबंधित  मिनिस्टर  कहाँ  पर  हैं,
 मैं  पानी  पी  रहां  था  कौर  पानी  झधूरा  छोड़  कर

 मैं झाया,  झा  कर  वहां  बैठ  गया  ।  क्योंकि  प्राय

 खड़े  थे,  मैं  ने  यह  उचित  नहीं  समझा  कि  आपके

 खड़े होते  हुए  दौड़ता हुआ  यहां  भ्रांत,  इसलिए  मैं

 बहीं  बैठ  गया  |  यदि  आप  का  ध्यान  उस  झर
 ने  जाये  तो  इस  के  जिए  ग्रुप  मुझे  सजा  क्यों
 देते  हैं?  इस  के  अलावा  मैं  पंद्रह  मिनट  के  लिये
 जब  बाहर  भी  गया  था  तो  उस  के  लिए  भी
 में  अपने  साथी  श्री  ए  पी  शर्मा  से  निवेदन  कर

 गया  था  7  पर  जिस  समय  यह  एतराज  उठा  है
 उस  समय  मैं  छाती  में  पानी  पी  रहा  था  t

 पानी  भी  पूरा  नहीं  पिया  शोर  वहां  झा  कर  बैठ

 गया  लेकि तल  आपका  ध्यान  नहीं  खींच  पाया

 इस  के  लिए  मैं  क्षमा  चाहता  हूं।  (व्यवधान)

 MR,  DEPUTY-SPEAKER:  When  it
 suits  your  purpose,  you  cooperate  with
 the  Chair  and  when  it  does  not  suit
 your  purpose,  you  do  not.  While  I  am
 running  the  House,  you  are  having
 your  ‘purpose,  you  do  not.  While  lam
 ing  at  the  top  of  your  voice.  I  do  not
 understand  this.

 Now,  I  have  no  reason  to  disbelieve
 what  the  Minister  says.  The  very
 fact  that  he  has  made  this  submission
 shows  that  he  has  that  regard  for  the
 Chair.  Another  Minister  can  deputise
 for  a  Minister,  but  the  only  thing  is
 that  you  should  at  least  inform  and
 say  that,  because  of  this,  he  will  be
 here.  That  is  enough.

 THE  MINISTER  OF  WORES  AND
 HOUSING  AND  PARLIAMENTARY
 AFFAIRS  (SHRI  हित  RAGHU
 RAMAIAH):  Thig  Minister  wag  pilot-
 ing  the  Minister  who  is  piloting  the
 Bil.

 SHRI  8,  M,  BANERJEE:  How  are
 We  dividing  the  time  allotted  for  this?

 MR.  DEPUTY-SPEAKER:  We  had

 NOVEMBER  27,  1974
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 tively  arranged  that  four  “hours
 would  be  taken  for  géneral  discussion
 and  two  hours  for  clause-by-clanse
 consideration  and  Third  Reading.  Let  ,
 us  do  our  best,  We  are  already  much
 behind  the  schedule.

 SHRI  S.  M.  BANERJEE:  Do  we
 continue  the  First  Reading  upto  5.00
 P.M.?

 MR.  DEPUTY-SPEAKER:  How  can  *
 I  say?

 Shri  P.  M,  Mehta

 SHRI  P.  M.  MEHTA  (Bhavnagar)
 The  Sick  Textile  Undertakings  —Na-
 tionalisation  Ordinance  promulgated
 by  the  President  in  an  —  anti-labour
 ordinance  and  the  subsequent  Bill  also
 hag  the  same  character.

 The  objective  of  the  Bill  is  to  pro-
 vide  for  the  acquisition  and  transfer
 of  the  right,  title  and  interest  of  the
 owners  in  respect  of  the  sick  textile
 undertakings  specifieg  in  the  First
 Schedule  with  a  view  to  re-organise
 ang  rehabilitating  such  sick  textile
 undertakings  so  as  to  subserve  the
 interests  of  the  general  public  by  the
 augmentation  of  the  production  and
 distribution,  at  fair  prices,  of  different
 varieties  of  cloth  and  yarn,  and  for
 matters  connected  therewith  or  inci-
 dental  thereto.

 How  are  they  going  to  augment  the
 production?  They  have  neglecteq  one
 of  the  basic  factorg  of  production
 and  they  have  given  undue  weightage  «
 to  the  capitalists.  Clause  5  in  Chapter
 न-  (2)(a)  reads  like  this:

 “For  the  removal  of  doubts,  it  is
 hereby  declared  that,—

 (a)  save  ag  otherwise  provided
 elsewhere  in  this  Act,  nq  claim
 for  wages,  bonus,  rate,  rent,  taxes,
 provident  fund,  pension,  gratuity
 or  any  other  dues  in  relation  to
 a  sick  textile  undertaking  in  res-
 pect  of  any  period  prior  to  ‘the
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 'phis  dg  the  negative  reward  given  by
 ‘the  Government  to  the  Jabour  for.  all.
 itheir  labour  ang  for  their  having

 pone
 these  properties  to  the

 Government,

 The  House  will  recall  that  in  963
 the  owners  of  the  mills  started  closing
 their  units  under  the  pretext  of  finan-
 cial  crisis  and  the  large-scale  closure
 demanded  the  taking  over  of  the
 mills.  Ang  the  House  will  also  recall
 that  there  ig  a  Textile  Labour  Associa-
 tion  of  Ahmedabad  which  initiated  a
 movement  and  the  Government  was
 compelled  to  take  over  the  sick  textile
 mills  under  the  Industries  Develop-
 ment  and  Regulation  Act.  But  what
 wag  the  process  followed  under  that
 Act?  Investigation  Committees  were
 appointed.  They  went  through  the
 different  aspects  of  the  companies,
 their  financial  position,  the  condition
 of  the  machinery  and  the  economic
 viability.  After  receipt  of  the  recom-
 mendations  of  that  committee  and
 knowing  full-well  that  these  unitg  are
 economically  viable,  the  Government
 took  over  all  these  textile  mills  under
 the  Industries  Development  and  Regu-
 lation  Act.  These  units  were  economi-
 cally  viable  but  due  to  the  unfair
 trade  practices,  due  to  the  maladmin-
 istration  and  due  to  mismanagement
 and  other  corrupt  practices,  these  mills

 Their  owners  exploited  this  means
 of  production  and  the  mills  were  ulti-
 mately  closed.  The  workers’  wages

 mad
 these  milly  viable  and  profitable.  The
 Ordinance  ang  the  subsequent  Bill
 deprives  these  people  of  their  legiti-
 mate  dues.  There  is  no  provision  here
 in  in  regard  to  giving  them  these  privi-
 leges  and  dues  accrued  because  of  their

 Tex.  Und.  250७
 (Nationalisation)  Bill

 There  is  no  adequate  and  satisfactory
 in  the  Bill  so  that  workers

 may  feel  that  their  dues  will  be  paid
 by  the  Government  and  they  can  work
 in  &  confident  manner.

 For  augmenting  production  they
 should  take  such  steps.  If  you  ask
 whether  the  legitimate  right  of  the
 workers  are  protected,  the  asnwer  is,
 it  is  not.  There  is  no  mention  for
 safeguarding  all  these  things  in  this
 Bill,  on  the  basis  of  recognition  of
 past  service,  on  the  basis  of  produc-
 tion,  retrenchment  compensation,  pro-
 vident  fund  contribution,  seniority,
 annual  increment,  payment  of  past
 arrears  of  gtatuity,  wages  ,  bonus,
 provident  fund,  leave  wages  and  other
 things.  There  is  no  mention  in  this
 Bill.  This  Bill  therefore,  I  would  say,
 reflects  the  anti-labour  policy  of  the
 Government.  So,  thig  Bill  requires  an
 amendment  in  this  respect  which  the
 Government  must  bring  forward.

 02  mills  are  nationalised,  They  are
 Paying  Rs,  39,18,  13,000  as  per  para  l.
 As  per  para  2,  they  will  have  to  pay
 o  ‘Surpiony  ‘qjuour  Jed  0900's  कप
 para  3,  they  will  have  to  pay
 Rs,  13,,06,000,  per  month,  They  are
 paying  such  huge  amounts  to  the
 owners.  But  they  have  never  cared
 for  the  workers  who  have  brought  this
 property  to  the  doors  of  the  Govern-
 ment.  This  ig  the  oldest  industry  in
 the  country  and  if  you  calculate  its
 depreciated  value,  this  will  come  to
 zero.  No  compensation  ig  necessary.
 They  mismanaged,  followed  corrupt
 practices,  and  these  had  to  be  closed
 down.  Why  should  compensation  be
 given  to  these  who  have  not  cared  for
 the  workers,  for  the  public?  Why
 should  you  pay  such  huge  amounts?
 We  would  not  mind  bad  you  made  any
 provision  to  protect  the  rights  and
 privileges  of  the  workers.

 In  regard  to  the  situation  of  the
 textile  industry  I-would  submit  that
 7000  workers  of  . Ahmedabad  city
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 alone  have  been  rendered  unemployed.
 They  have  been  thrown  out  of  em-
 ployment  for  the  last  two  monthg  and
 no  uction  has  been  taken.  Is  this
 the  way  to  augment  production  only.
 It  is  to  bring  pressure,  to  raise  the
 crisis  and  the  Government  is  helpless
 and  is  watching  it.  Workers  to-day  are
 thrown  out  of  employment.

 In  regard  to  the  cheap  cloth  and  the
 fair  distribution  of  the  controlled
 cloth  I  may  state  that  there  is  no  ade-
 quate  arrangement  to  get  the  control-
 Jed  cloth  in  the  rural  areas  as  well
 as  the  urban  areas.  Time  and  again
 this  point  has  been  made  in  this
 House  but  till  to-day  no  satisfactory
 and  proper  arrangement  has  been
 made  for  the  distribution  or  for  pro-
 ducing  more  cloth.  May  I  ask  the
 Minister,  who  prevents  you  from  pro-
 ducing  more  of  cheap  and  coarse  cloth
 you  should  decrease  the  number  of
 different  varieties  and  you  should
 compel  the  mill  to  weave  the  coarse
 and  medium  cloth  according  to  the  re-
 quirements  of  the  people.

 aft  शिवालय  सिह  (झुंझुनू)  :  उपाध्यक्ष

 जी,  03  टेक्सटाइल  मिलों  का  राष्ट्रीयकरण
 होने  की  बात  है,  में  इसके  लिये  उन  टेक्सटाइल
 मिल  कौनसे  को  धन्यवाद  देता  हूं  जिन्होंने
 उन  मिलों  का  पूरा  खत  चूस  लिया  और  उसके

 बाद  हमारी  सरकारें  ८ा  ध्यान  दिलाया  कि

 इनका  राष्ट्रीयकरण  करो।  यदि  थोड़ी  बहुत
 जान  भी  छोड़  देते  तो  हमारी  सरकार  कभी  भी

 उनके  राष्ट्रीयकरण  की  तरफ  नहीं  जाती।

 राष्ट्रीय रण  इस  लिये  हो  रहा  है  कि  इन  मिलों
 का  इन्तजाम  ठप्प  हो  गया  है  वे  मिले  ज

 चलने  की  स्थिति  में  नहीं  हैं।  में  निवेदन  करना

 चाहता  2—  ये  मिलें  राज  चलाने  की  स्थिति
 में  क्‍यों  नहीं  हैं?  इस  लिये  कि  मिल  कौनसे

 में  उन  मिलों  &  जितना  रुपया  बौर  जितना

 प्राफिट  कमाया,  उससे  आज  उन्होंने  कई  नई

 मिल  कॉलम  कर  लीं

 NOVEMBER  27,  974
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 wa  मेरे  एक  साथी  कह  रहें  थे  कि  इसमें
 कलाल  6  ऐसी  है  जो  बक्से  के  इंस  गौर
 उनकी  गाढ़ी  कमाई  की  खत्म  कर  रहा  है  भोर
 उन  बकस  के  राइट्स  की  हमें  दिक  करना
 जाहिए,  उनके  प्रॉविडेंट  फण्ड  का  रुपया
 प्रोटेक्ट  होना  चाहिए-.में  भी  इस  बाते  को

 मानने  वाला  हुं--यह  जरूर  जटि गट,  होता
 चाहिए।  जब  में  इसका  तरीका  बतलाना:

 चाहता  हूं।  इन  i03  मिलों  में  एक  भी

 ऐसी  मिल  नहीं  है  जिसकी  कोई  सिस्टर  बसने

 न  हो।  एक  भी  ऐसा  मिल  नहीं  है  जिसकी

 कमाई  से  दूसरी  मिल  न  लगी  हो।  प्रांत  इन

 मिलों  के  इतने  ऐसा  नहीं  हैं  जिन  से  वर्कर्स

 के  राइट  प्रोटेक्ट  हा  सके,  लेकिन  सिस्टम
 कर्ज  तो  हैं,  जो  इसी  मिल  की  कमाई  से

 कायम  हुई  हैं।  श्राप  उन  मिल  ओनर्स  के  सरे

 कन् सन्ज़  के  प्राफिट  से  रुपया  लेकर  इनको

 दे  करें।  ये  मिले  तो  ऐसी  मिले  हैं  जिसका

 खून  गुप्ता  जा  चुका  है.  इनके  ओत से  ने  पोलि-

 टैक्स  में  भाग  लिया,  अदर-एक्टिनजिटज  में

 भाग  लिया,  लड़के-लड़कियां  की  शादियां  कीं,

 अनेकों  प्रकार  का  करप्शन  किया,  आज  हम

 उसको  हाइट  वाण  कर  हैं,  उसका  मान्यता

 दे  रहे  हैं।  इस  लिये  ऐसी  एक्टीविटीज  में

 सरकार  की  साझेदारी  नहीं  होनी  चाहिए  ।

 जितने  भी  पार्लियामेंट  या  झर/म्बलियों  के

 चुनाव  होते  हैं  मिल  बोनस  प्रगति  गाड़ियां

 कौर  पैसा  प्लेजते  हैं  प्रौढ़  झनका  पूरा  लवाजिमा

 जाता  है  जिसका  ऊर्जा  मिलों  को  भुगतना

 पड़ता  है,  न  कि  झपती  गांठ  से  देते  हैं  Hi  जब

 उन्होंने  सरकार  की  नीति  का  पूरा  लाभ  उठा

 लिया,  प्रोवोस्ट  फंड  का  पया  चा  'लिम,,

 इम्पोर्ट  कौर  ऐक्स पीट  लाइसेंस  की  कमाई

 खाली  है.  जौर  एक,  एक  बीमार  मिल  से

 10,  2  गई  मिलें  खड़ी  कर  लीं,  तब  छत

 पुरानी  मिलों  को  वह  सरकार  को  दे  रहे  हैं।

 इसलिये  इलाज  8  की  शिपि  कौर  बरसे
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 -  की.  इच्छा  को  प्रोडेक्शन  दीजिये  प्रो  उनकी

 सिस्टर  कन्सर्ट  से  मजदूरों  का  बकाया  पैसा

 मिलें  खराब.  इसलिये  हुई  कि  सरकार  ते

 प्र पने  कतैंब्य  का  निरसन  नहीं  किया।  राज

 कंपनी  कट  वे;  तहत  इस  प्रकार  की

 पॉमस्दियां  हैं  कि  कोई  भी  मिल  मालिक  प्रगति

 मिल  की  कमाई  को  इस  तरह  से  अस्तव्यस्त

 नहीं  कर  सकता  |  यदि  सरकार  की.  मशीनरी

 विशिष्ट  होती  तो  कोई  भी  मिल  मालिक

 इस  तरह  से  रुपया  खर्च  नहीं  कर  सकता  था।

 मजदूरों  का  प्रोदीडेद  फंड  का  पैसा  किसी

 सिक्योर  प्लेस  में  जमा  होना  चाहिए,  ऐसा

 किया  है।  लेकिन  सरकार  ने  उस  तरफ  काई

 ध्यान  नहीं  दिया  |  और  आज  कहते  हैं  कि  बह

 रुपया  हम  मिल  मालिक  से  नहीं  ले  संकते।

 झगर  हमारी  चेकिंग  मशीनरी  विजिलेंस  होती
 तो  यह  दिक्कत  नहीं  आती  4  चोरी  करने  वाला

 तो  जर  चोरी  करेगा,  लेकिन  चोरी  को

 रोकने  की  जिम्मेदारी  सरकार  की  है  1  सरकार

 के  पास  मशीनरी  थी  जो  इस  चोरी  को  रोक

 सकती  थी।  लेकिन  उसने  झपना  काम  नहीं
 किया  |  इसलिये  मेरा  कहना  है  कि  सरकार  ने

 झपने  कते व्य  का  निवेदन  नहीं  किया  ।

 बाप  i03  मिलों  का  राष्ट्रीय वा रण  कर

 रहे  है।  लेकिन  हमें  देखना  चाहिए  कि  इस

 उद्योग  का  सम्पूर्ण  रूप  से  राष्ट्रीयकरण  कर

 सकते  हैं  कि  नहीं।  राष्ट्रीयकरण  की  कई

 कमियां  हमारे  सामने  हैं।  लेकिन  जो  स्कीम

 नशनलाइजेशन  की  है  उत्तरी  कमियां  नहीं  हूँ,

 बेंटिक  हमारे  मैनेजमेंट  की  कमा  है।  राज

 पब्लिक  सैक्टर  के  कारखाने  टीक  से  नहीं  चल

 रहे  हैं,  इसका  मतलब  यह  नहीं  है  कि  पब्लिक

 सैक्टर  ऐज  सच  ही  खराब  है।  खराबी  हमारे

 मैनेजमेंट  की  है।  इसलिये  पब्लिक  सैक्टर  को

 बढ़ावा  देना  चाहिए.  और  सभी  कपड़ा  मिलों  को

 मे शबा लाइक  मरना  चाहिए  4  तथा  कपड़े  के

 ..,संबन्ध  में  हमारी  क्या  नीति  ही  इसकी  तय
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 करना  चाहिए  |  दाज  कई  हजार  किस्में  कपड़े
 की  बनती  हैं  जिसकी  पैसे  वाले  लोग  पहन  कर
 अपनी  हैसियत  का  प्रदर्शन  करते  हैं।  जबकि
 गरीबों  को  पति  जरूरत  का  कपड़ा  नहीं
 मिलता  1  इसलिये  भेरी  मांग  है  कि  किसी  भी
 आदमी  को  अपनी  हैसियत  का  प्रदर्शन  समाज
 में  करने  के  लिये  कपड़ा  का  उत्पादन  नहीं
 होना  चाहिए  1  देश  में  करोड़ों  लोगों  के  पास
 कपड़ा  सहीं  है  और  हमारे  देश  के  कुछ  प्रतिशत
 ही  लोग  कंपड़ा  पहन  कर  समाज  के  इन्दर
 झपती  हैसियत  को  दिखाते  हैं।  इस  प्रकार  की
 उत्पादन  की  पोलिसी  हमें  बदलनी  पड़गी।
 किस  प्रकार  का  कपड़ा  पैदा  करें  यह  हमें  तय
 करना  चाहिए  ।  जितने  भी  नेःनालाइणज्ड  मिले

 हैं,  तथा  शेप  जो  और  कपड़े  की  मिले  हैं  एन  पर
 इस  पाबन्दी  को  लगाय  अगर  निश्चित  किस्म
 का  कपड़ा  कोई  मिल  नहीं  बनाती  है  तो  बाप
 उस  मिल  पर  फ़ाइन  करते  हैं  ।  मेरा  कहना  है
 कि  फ़ाइन  म  काम  नहीं  चलेगा,  बन्दी  उनके

 लाइसेंस  को  कैसी  करना  चाहिए  ।

 रा  काटन  और  फिनिश्ड  गुड्स  दे  बीच  में
 कितना  हम  वैस्यिशल  चाहते  हैं  यह  हमें  सोचना

 चाहिए।  2.  4२०  किलो  के  हिसाब  से  #ई
 मिलती  है  लेन  फिनिश्ड  प्रोडक्ट  का  दाम

 2,800%0  तक  हता  है  y  यह  उचित  नहीं  है  ।

 इसको  हमें  देखना  पड़ेगा।  मिल  मालिक  को

 इसका  फ़ायदा  नहीं  होता  चाहिए,  बल्कि

 उत्पादन  करने  वाले  को  इस वंग  लाभ  मिलना

 चाहिए।  तो  प्रॉफिट  का  कितना  साबित

 हम  देना  चाहते  हैं  इसका  हमें  निर्धारण  करना

 चाहिए  1  में  चाहता  हूं  कि  इस  प्रकार  का  बिल

 प्राइल्दा  न  आये,  बल्कि  हमें  सम् पूणे  टेक्सटाइल

 हितों  को  नेशलेलाइओ  करता  चाहिए,  इस

 उद्देश्य  का  बिल  आगे  जायेगा  ऐसा  हमारा

 विश्वास  है,  कौर  उस  बिल  का  हम  समर्थन

 करेंगे  ।

 SHRI-  ERASMO  DE  SEQUEIRA
 (Marmagoa):  Permit  me  to  begin  by
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 Take  the  question  of  controlled
 cloth,  Government  preach  trom  ‘the

 the  common  man,
 thet  they

 will  give
 him  cloth  at  controlled  :
 is  the  performance  of  the i  iho

 hat
 which  Government  are  running?  When
 production  went  up  from  683

 went  from  97  to  only  112,  This  is
 what  throws  in  doubt  the  entire  credi-

 This  Government  while  ciamouring
 from  the  house  tops,  and  screaming
 from  the  commanding  heights,  that
 they  are  on  the  side  of  the  work-
 men  show  their  real  attitude  in  this
 Bill.  They  are  prepared  to  pay  Rs.  39
 crores  to  management  for  juank,  but  to
 the  labour  who  work  these  mills,
 who  rebuilt  them,  they  arenoteven  pre
 Pared  to  assume  the  responsibility  for
 their  back  wages  before  takeover,  for
 their  provident  fund  contribution  and,
 the  way  the  bill  is  drafted,  not  even
 for  their  gratuity.  Thig  ig  something
 intolerable.  I  am  sure  this  House  will
 never  tolerate  jt.

 I  was  very  very  happy  to  hear  from
 the  ruling  party  benches  yesterday  a
 very  strong  plea  that  the  first  charge
 should  be  the  back  wages  of  the
 employers  and  I  hope  that  the  hon.
 memberg  who  have  spoken  will  vote
 as  they  have  spoken,  though  it  would
 not  surprise  me  if  they  do  not,

 SHRI  M.  C.  DAGA  (Pali):  We  have
 done  a  duty,
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 way  of  an  éxplanaaon  of  how  these
 Re.  39  crores  were  worked  out.

 This:is  the  attitude  of  the  Govern-
 ment  to  this  House,  How  are  we  to
 discharge  our  responsibility?  insist
 that  the  Government  ghould  come
 forward  and  tell‘us  exactly  how  Rs.  39
 crorég  were  worked  out.  Unless  they
 do  that  they  do  not  allow  us  to  dis-
 charge  our  responsibility  to  find  out
 whether  the  money  is  being  properly
 spent.

 We  know  that  we  had  two  good
 years  and  the  textiles  did  very  well
 Mills  that  were  run  by  the  Govern-
 ment  diq  rather  leas  well  than  other
 mills,  The  position  has  now  changed.
 Stocks  are  mounting  up  Cotton  prices
 are  crashing.  What  is  your  textile
 policy?  Can  you  say  that  your  tex-
 tile  policy  ig  to  have  3,000  varieties
 of  cloth  in  a  poor  country?  Can  you
 say  that  you  have  a  textile  policy
 when  of  the  long  staple  cotton  that
 you  are  importing  in  the  name  of  ex-
 port  promotion,  only  ten  per  cent  of
 the  cotton  is  used  for  exports.  Can
 you  say  that  you  have  a  textile  policy
 when  only  4  per  cent  of  the  cloth  is
 controlled  and  more  than  half  of  that
 is  cold  in  the  black  market?  What
 policy  have  you  got?  What  are  you
 going  to  do  with  sick  mills  when
 everything  is  crashing?  Are  you  going
 to  bury  them?

 I  want  to  end  with  g  word  of  cau-
 tion.  When  you  are  planning  moder-
 nisation  of  the  sick  mills—I  believe
 you  have  Rs.  46  crores  for  this—there
 is  one  fact  that  this  Government  does
 not  realise,  Everybody  in  the  country
 talks  of  production,  but  it  is  comple-
 tely  meaningless  unless  it  is  accom-
 panied  by  the  massive  utilisation  of
 Manpower.  In  modernising  the  tex-
 tile  mills  or  agriculture  or  anything.
 Government  must  not  go  helter  skel-
 ter  for  machines  to  replace  men.
 Please  review  this  and  see  that  with
 Rs.  48  crores  you  do  not  replace  man-
 power  with  machines  because  men
 need  wages  80  that  they  can  live.

 SHRI  M.  RAM  GOPAL  REDDY
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 have  been  nationalised  but  I  should
 begin  by  saying  that  Government
 should  not  wait  till  the  mills  become
 Sick  to  take  them  over,  Wherever
 symptoms  of  gickness  are  there  they
 should  immediately  take  over  that
 mil]  just  like  a  doctor  does  not  wait
 till  an  epidemic  spreads;  a  good  doc-
 tor  always  tries  to  control  the  disease
 before  it  actually  occurs,

 MR.  DEPUTY-SPEAKER:  Provided
 he  is  g  good  doctor.

 SHRI  M.  RAM  GOPAL  REDDY:
 Mr.  Maurya  has  taken  03  sick  child-
 ren  and  what  sort  of  balanced  food  is
 he  going  to  give  them?  Unless  he
 gives  them  balanced  and  good  food,
 those  mills  will  mot  become  strong.
 Those  milis  should  immediately  be
 modernised  and  rehabilitated;  other.
 wise  they  will  become  scrap  in  two  67
 three  years.

 We  are  producing  in  our  country
 textile  machinery  and  textile  machi-
 nery  manufacturers  are  utilising  fifty
 per  cent  of  their  capacity.  Machinery
 worth  Rs,  60  crores  is  being  produced,
 Out  of  that  Rs,  30  crores  worth  is  ex-
 ported.  The  hon.  Minister  Prof.
 Chattopadhyaya  was  saying  that  he
 was  thinking  of  importing  Rs,  400
 crores  worth  of  textile  machinery,  It
 is  unecessary  and  Government  should
 not  import  any  machinery  from  out-
 side  because  we  are  ourselv  in  a
 position  to  export  machinery  worth
 over  Rs.  60  crores.  If  the  textile
 machinery  manufacturers  are  allowed
 to  produce  and  their  machinery  is  con-
 sumed  evry  year,  they  can  produce
 Rs.  20  crores  worth  of  machinery  in
 this  country.  That  is  why  I  would
 first  request  the  Minister  to  see  that
 these  mill  are  modernied  immediately.

 Secondly,  I  would  like  to  say  that
 no  cotton  should  be  imported  into  this
 country.  We  are  already  producing
 H-4+  and  Varalakshmi  varieties  of
 cotton  in  this  country,  This  is  the
 ‘best  long-staple  cotton  and  these
 cotton  growerg  must  be  encouraged.
 Now,  the  cotton  prices  are  falling  like
 anything.  What  is  happening  in  the

 (Nizamabad):  The  sick  textile  mills  case  of  sugar  industry  is  going  to
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 happen  here  also.  In  one  year,  we
 have  got  glut  of  sugar  and  plenty  of
 sugarcane.  Immediately,  next  year;
 there  ig  no  sugatcane  and  there  is
 searcity  of  sugar.  Here  also,  the  same
 thing  is  going  to  be  repeated.  In  one
 year,  we  have  plenty  of  cotton  and,
 next  year,  there  will  be  scarcity  and
 famine  of  cotton.

 This  year,  we  are  producing  more
 of  cotten  and  of  good  varieties,  Their
 prices  have  come  down  like  anything
 The  Government  should  see  that
 eotton  prices  are  so  maintained  that
 cotton  growers  are  allowed  to  make  at
 Jeast  reasonable  profits.  The  cotton
 is  being  grown  all  over  the  country.
 In  every  State,  the  people  have  taken
 to  growing  of  cotton.  That  is  why,
 more  responsibility  rests  on  the  Mini-
 ater,

 We  are  now  going  to  have  the  Na-
 tional]  Textile  Corporation  and  some
 subsidiary  Corporations.  Here,  I  want
 to  point  out  that  in  Andhra  Pradesh,
 there  are  six  mills  which  are  being
 taken  over  by  the  Government.  I
 want  that  at  least  one  subsidiary  Cor-
 poration  must  pe  stablisheq  at
 Hyderabad.  Three  or  four  States  are
 clubbed  together  and  it  is  established
 at  a  place  where  not  even  one  or  two
 mills  are  existing.  The  Minister
 should  pot  unnecessarily  give  rise  to
 any  political  controversy,  Already,
 our  State  has  experienced  two  violent
 movements,  I  do  not  want  that  an-
 other  movement  to  be  started.

 Then,  Andhra  Pradesh  Government
 has  invested  over  Rs.  6  crores  in  these
 mills,  either  by  way  of  guarantees  to
 the  banks  or  financial  institutions  or
 direct.  Now,  when  the  Government
 is  taking  over  these  mills—either  it  is
 the  Central  Government  or  the  State
 Government,  it  is  all  the  same—I
 would  request  the  Minister  to  see  that
 this  amount  of  Rs,  6  crores  which  the
 Government  of  Andhra  Pradesh  has
 invested  in  these  mills  is  reimbursed
 to  them,

 Lastly,  the  workers’  gratuity,  wages
 and  everything  must  he  paid  to  them.
 After  all,  they  live  in  the  hope  that

 NOVEMBER  27,  974  Tex,  Und.
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 they  will  get  the  amount  in  old  age.
 The  Bill  does  not  give  firat  priority
 to  thet.  I  strongly  plead  that  the
 gratuity,  provident  fund,  everything
 Muat  be  paid  first  to  the  workers  and,
 later  on,  if  any  amount  is  remaining,
 that  may  be  given  to  the  mill-ownera,

 SHRI  P.  G.  MAVALANEAR
 (Ahmedabad):  Mr.  Deputy-Speaker,
 Sir,  this  sick  Textile  Undertakings
 (Nationalisation)  Bill  is,  of  course,
 welcome  because  the  whole  effort  of
 the  Government  is  to  restore  health  to
 the  units  which  are  already  sick.  But
 the  whole  porpose  should  not  he
 merely  to  restore  health,

 The  Government  have  themselves
 said  that  this  is  g  Nationalisation  Bill
 They  are  taking  over  the  responsibi-
 lity  of  running  these  mills.  I  would,
 therefore,  like  the  Government  to
 come  out  with  a  pattern  of  nationali-
 sation  which  would  be  a  model  to
 textile  undertakings  ang  other  nits
 in  the  whole  country,

 I  am  afraid,  my  initial  objection
 and  a  very  important  objection  to
 this  Bill  is  that  this  Bill,  although  it
 is  useful,  the  way  it  has  been  draft-
 ed,  the  way  a  number  of  things  have
 ‘been  suggested,  does  not  meet  the  main
 point.  Does  it  give  really  a  certain
 pattern,  a  certain  model,  of  nationali-
 gation?

 But  before  I  come  to  that  point,  I
 would  first  ask  this  question  to  the
 Government  Why  should  the  Gov-
 ernment  have  gone  in  for  an  Ordi-
 nance?  We  are  discussing  both  the
 Statutory  Resolution  and  the  Bill  to-
 gether,  I  do  not  see  any  specia)  urg-
 ency  about  the  promulgation  of  the
 Ordinance  by  the  President  as  back  as,
 and  before  the  session,  on  the  24th
 September,  1974.  If  the  Government
 come  and  say  that  if  they  had  not  gone
 in  for  an  Ordinance,  the  heavens
 would  have  fallen  in  terms  of  certain
 unavoidable  impediments  which  would
 be  put  by  the  owners  I  would  have
 understood  it.  If  there  are  no  impe-
 diments  and  merely  because  the  Gov-
 ernment  has  the  power  of  promulgat-
 ing  an  Ordinance  why  should  they  go
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 in  for  an  Ordinance?  Naw,  I  ask:
 Have  Government  really

 bid
 into

 this  question  of  finding  out  what  are
 the  problems  of  the  sick  textile
 undertakings?  ‘Without  going  into
 the  nature  of  the  sickness,  with-
 out.  going  into  the  problems  involved
 in  the  sickness,  without  going  into  the
 causes  of  sickness,  if  you  merely  go  on
 taking  over,  and  even  if  you  make
 them  profitable  later  on,  after  some
 years.  I  would  still  not  be  satisfied
 because  taking  over  these  units  and
 making  them  profitable  without  trying
 to  go  into  the  causes  of  suffering  will
 lead  you  nowhere.  My  grievance  is
 that  this  Bill,  to  that  extent,  is  incom-
 plete  or  inadequate  because  it  0028
 not  go  to  the  root  of  the  problem.

 I  want  to  ask  one  simple  question.
 Have  any  of  these  owners  or  Manag-
 ing  Directors  of  these  sick  textile
 units  become  sick?  Have  they  gone
 out  of  business  and  employment?
 Have  they  gone  out  of  industrial  en-
 deavours?  Government  have  taken
 Over  about  l03  undertakings,  but
 several  of  the  owners  of  these  units
 are  not  sick,  In  Ahmedabad,  I  make
 bold  to  say,  none  of  these  owners  is
 “sick”.  How  is  it  that  they  themselves
 manage  to  be  healthy  and  allow  their
 undefstakings  to  become  sick?  That
 Means  there  is  no  labour  participa
 tion.  there  is  no  labour  involvement,
 they  are  not  having  proper  machinery,
 they  are  not  roping  in  profits  for  re-
 Search  purposes.  4nd  so  on.  Unless
 you  ‘go  into  all  these  aspects  and  then
 cure  the  discease,  you  will  not  be  able
 to  gat  anything  out  of  this  Bill.  १
 fee]  that  thoze  people  who  ware  in
 charge  of  these  sick  textile  under-
 takings—many  of  them—have  been
 living  well;  look  at  their  scandalous
 behaviour,  look  at  their  living  stand-
 ards,  look  at  their  consumption  pat-
 tern;  there  is  no  change;  on  the  con-
 trary,  they  are  spending  more.  If
 they  were  heads  of  cick  units,  how
 could  they  afford  all  these  things  and

 That  means,  they  have  one
 set  of  standards  for  themselves  and
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 another  get  of  standards  for  workers
 and  others  working  under  them,

 Government  have  a  good  aim  in
 taking  over  the  sick  units.  But  have
 Government  really  gone  into  the  ex-
 ercise  of  diagnosing  the  disease,
 treating  it  properly  and  well  and  res-
 toring  it  to  normal  health  and  im-
 proving  the  conditions?  If  you  look
 at  the  Bill,  you  will  find  they  have
 not  done  it.  I  want  to  gay  that  this
 is  not  full  nationalisation;  it  is  only  a
 partial  nationalisaton,  ,  natonalisation,
 partially,  of  only  sick  and  sickening
 mills,  So  far  so  good.  But  my  point
 igs  this,  Are  Government  going  to
 see  that  these  sick  textile  units  which
 have  been  taken  over  by  them  are
 given  a  new  pattern  in  terms  of  mo-
 dernisation,  in  terms  of  new  machi-
 nery  being  installed.  in  terms  of
 adoption  of  new  technique  of  indus-
 trial  production,  in  terms  of  showing
 how  labour  participation  can  become
 successful  and  meaningful?  It  is  not
 enough  that  we  have  shemes  of  lab-
 oure  getting  the  right  at  sharing  pro-
 fits;  apart  from  profit-sharing  which  is
 the  right  of  the  labour,  we  must  see
 that  labour  has  a  place  in  manage-
 ment.  I  would  like  to  ask  the  hon.
 Minister  whether  his  Bill  and  his  pro-
 posals  do  contain  anything  of  his  sort
 or  is  it  merely  taking  over  the  sick
 units  and  giving  them  some  sort  of
 help.

 I  now  come  to  the  question  of  com-
 pensation  or  amount.  These  people
 who  were  the  heads  of  the  sick  tex-
 tile  units  have  had  enough  for  their
 consumption  pattern,  they  have  been
 spending  on  their  consumption  in  a
 very  fabulous  way;  and  yet  you  are
 giving  them  compensation  or  amount.
 Basically,  it  is  a  good  pTinciple.  If
 you  take  something,  you  must  pay
 s0Me  compensation  or  amount.  But
 you  are  going  to  pay  so  much  of
 amount  by  way  of  compensation  to
 those  who  have  already  enough.  Of
 course,  they  were  running  the  sick
 units;  they  have  lost  something;  and
 they  must  be  paid  for  their  ma-
 chinery,  etc,  But  if  you  pay  them  so
 much  and  do  not  pay  anything  to  the
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 labour  who  were  working  all  these
 years,  suerly  it  is  unjust,  it  is  immo-
 ral,  it  is  very  very  objectionable,  and
 I  am  quite  gure  that  labour  in  this
 country  will  not  tolerate  it;  at  least
 in  my  city  of  Ahmedabad,  the  labour
 will  not  tolerate  this  kind  of  situa-
 tion.  You  give  compensation  only
 to  the  people  who  belong  to  the
 higher  class.  The  have-nots  are  in
 greater  difficulties,  in  greater  misery,
 and  you  leave  them  to  their  fate,  to
 their  destiny.  But  you  give  so  much
 of  amount  to  the  owners.  I  repeat,  I
 am  not  against  the  principle  of  com-
 pensation,  but  there  must  be  some
 equity,  some  fairness,  some  justice,
 about  it.  I  fee]  that,  while  looking
 into  the  problem  of  compensation  or
 amount,  you  have  also  to  consider  the
 question  of  payments  of  the  dues  to
 the  labour,  their  wages,  bonus,  what-
 ever  else  has  accrued,  gratuity,  pro-
 vident  fund,  etc.  All  these  dues  must
 be  paid  to  the  labour  who  were  work-
 ing  there  al]  these  years.  It  was  not
 their  fault  that  those  units  become
 sick.  Their  dueg  should  be  paid  to
 them.

 Finally,  I  wish  to  make  one  or  two
 remarkg  very  briefly.  One  is  that  if
 it  is  nationalisation—I  am  sure  my
 friend,  the  Minister,  Shri  Maurya  will
 say  that  it  is  nationalsation—then  I
 would  like  to  ask  are  the  Government
 by  thig  nationalisation  ip,  particular
 and  in  general,  really  having  g  policy
 which  will  mean  nationalisation  for
 social  benefits,  nationalisation  for  eco-
 nomic  advantages  and  nationalisation
 because  of  moral  compulsions?  But
 if  there  are  no  mora]  compulsions,  if
 no  economic  advantages  are  to  be  got
 and  if  no  social  benefits  accrued,  why
 do  you  want  to  have  nationalisation
 for  the  sake  of  nationalisation?

 Finally,  have  the  Government  got
 any  uniform  textile  policy?  My  feel-
 ig  is  that  there  is  neither  a  sensible
 policy  nor  a  policy  which  is  in  tune
 with  the  principles  ang  requirements
 of  social  justice  that  one  can  find  even
 in  the  present  administration  of  the
 Government.

 Tex.  Und.
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 important.  In  thig  Bill  whieh  we  are
 discussing,  in  the  First  Schedule  at

 20,  there  is  an  item,  item  oo

 But,  as  far  as  my  information  goes,
 this  is  neither  a  sick  undertaking  nor
 a  textile  unit,  It  48  8  hosiery  unit,
 Why  should  such  a  kind  of  unit  be
 taken  over  by  the  Govermment?  I  can
 understand  their  anxiety  and  enthu-
 siasm  to  take  over  anything  nee

 MR,  DEPUTY  SPEAKER:  It  is  not
 a  ‘mill?

 SHRI  P.  G.  MAVALANKAR:  It  is
 not  a  mill.  It  is  a  hosiery  unit  and  it
 is  not  a  sick  unit.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 (Gwalior):  They  will  make  it  sick.

 SHRI  P.  G.  MAVALANKAR:  I
 can  understand  their  deSire  ang  -enthu-
 siasn  to  take  over  sick  mills.  But  if
 it  is  not  a  sick  unit,  why  should  it  be
 taken  over?  Then,  according  to  my
 information,  this  particular  under-
 taking  has  gone  to  the  High  Court
 and  obtained  a  stay  order  against  the
 Governments  order.  If  50,  why  have
 they  included  its  name  in  the  sche-
 dule?

 Lastly,  let  me  conclude  that  we  are
 talking  of  sick  textile  mills  whether
 in  Ahmedabad  or  Gujarat  or  in  the
 whole  country.  I  want  to  know  with
 reference  to  the  so-called  non-sick
 textile  mills  in  Ahmedabad  and  else-
 where,  whether  their  condition  is  good,
 whether  their  normal  health  is  good.
 My  information  is  that  in  Ahmedabad
 alone  as  many  89  7000  and  more  wor
 kers  lost  their  jobs  in  the  last  two
 months  because  of  the  closure  of  the
 third  shift.  Many  of  the  66  existing

 no
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 Has  the  workers’  lot  been  improved?
 Therefore,  my  contention  is  that  if
 you  are  going  to  look  into  the  question
 of.  the  sickness  of  the  mills,  what
 about  the  so-called  non-sick  textile
 Mills?  Compel  them  to  re-open  their
 third  shift  so  that  the  workers  may
 return  to  their  jobs.  Only  yesterday
 {  beard  that  some  mills  have  closed
 their  second  shifts  also  ‘because  the
 Government  are  not  taking  any  action.
 If  this  kind  of  things  goes  on.  I  am
 afraid,  even  the  so-called  non-sick
 mills  will  compel  the  Government  to
 convert  them  into  sick  mills.

 SHRI  RAJA  KULKARNI  (Bombay-
 North-East):  In  the  recent  past  this
 House  has  passed  a  number  of  legis-
 lations  on  nationalisation  of  many  in-
 dustries  and  many  members  from  both
 sides  have  welcomeg  it.  It  is  only  the
 employers  whose  undertakings  were
 taken  over  opposed  and  criticised  the
 Bills  of  nationalisation  in  the  public.
 But,  here  what  we  find  is  that  in  this
 piece  of  legislation  because  there  is
 ownership  coming  along  with  the
 word  ‘nationalisation’,  everything  has
 been  criticised.  In  this  legislation,  it
 is  not  only  Schedule  Il  regarding
 workers’  claims  and  the  claims  of
 others  which  are  being  criticised.  We
 have  nothing  to  say  so  far  as  Sche-
 dule  I  is  concerned  because  after  all
 the  compensation  to  be  paid  in  the
 First  Schedule  is  very  small  and  the
 total  of  03  mills  is  Rs,  39  crores  and
 if  that  is  so,  all  the  mills  are  sup-
 posed  to  be  sick.  They  are  not  run-
 ning  concerns.  For  some  years,  this
 ‘was  a  liability  on  the  economy.  Gov-
 ernment  wants  to  come  out  of  such
 a  situation.  Government  is  not  bound
 to  give  them  compensation  in  a
 normal  way.  We  have  nothing  to  say
 so  far  as  the  amount  in  schedule  I  is
 concerned.  Here  this  is  being  criticis-

 .,@d  because  workers  claims  are  neg-
 lected.  In  previous  nationalisation
 enactments,  it  is  a  social  responsibility.
 It  is  the  Government's  responsibility
 when  it  takes  ownership  of  an  indus-
 try,  or  undertaking.  Their  due  has
 been  Hability  number  one.  But  here

 Tex.  Und.
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 for  the  first  time  we  find,  Government
 disowns  its  liability,  I  is  a  very
 serious  point.  Government  has  not
 understood  its  implications  properly.
 Government  should  take  cognisance
 of  the  total  opposition  to  this  way  in
 which  Government  has  neglected  its
 responsibility  towards  the  workers’
 dues.  Workers’  dues  prior  to  take
 over  of  Mangement  must  be  protected,
 and  secured.  All  commitments  made
 by  the  State  Government,  by  the
 State  Textile  Corporation  or  Central
 Government  must  be  honoured.  I
 come  from  Bombay.  It  is  a  big  textile
 centre.  There  it  started  first.  First
 textile  mill  came  up  in  Nagpur.  This
 was  taken  in  1959.  There  was  no
 legislation  at  that  time,  This  972
 legislation  of  take-over  of  textile  mills
 and  textile  undertakings,  was  not  there.
 In  1959,  Government  took  over.
 There  were  certain  measures  which
 were  taken.  After  that,  about  8  or
 30  mills  were  taken  before  Central
 Government  came  _  inte  the  picture
 for  amending  Industrial  Development
 Act,  passing  the  legislation  in  ‘1963,
 Cotton  Textile  Companies  measure  in
 397]  and  then  the  Industrial  Develop-
 ment  Act  of  ‘1972,  and  now  the  pre-
 sent  974  measure.  Before  Central
 Government,  the  Maharashtra  Gov-
 ernment  stepped  in.  Commitments
 were  made  and  on  the  basis  of  the
 commitments,  the  workers  cooperated
 with  the  Government  of  Maharashtra.
 Their  dearness  allowances  were  cut
 when  these  closed  mills  were  to  be
 started.

 Since  this  was  a  commitment  made
 by  Maharashtra  Government,  we
 would  particularly  like  to  know  whe-
 ther  the  Centre  is  going  or  not  going
 to  honour  these  commitments.  Are
 we  going  to  tell  them,  we  will  not
 honour  those  things,  they  will  not  get
 that,  they  will  not  be  restored  these
 cuts  in  their  dearness  allowances?  In
 respect  of  all  these  things,  it  is  the
 duty  of  the  National  Textile  Corpo-
 ration  to  honour  those  commitments
 and  give  those  dues  and  they  cannot
 go  cut  of  this  position.  Top  priority
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 must  be  given  to  the  liability  of  the
 workers  under  the  nationalised  sector.

 So,  it  is  not  only  on  that  count  that
 this  Bill  is  defective.  But  there  are
 other  counts.  There  are  certain  vital
 and  important  points  which  I  wish  to
 bring  to  your  attention.  One  is  wbout
 the  mills  in  Maharashtra.  Sir,  Gov-
 ernment  of  Maharashtra  is  concerned
 with  more  number  of  mills  than  any
 other  State,  I  should  say.

 Out  of  08  mills,  6  are  actually  not
 under  the  possession  of  this  National
 Textile  Corporation.  The  National
 Textile  Corporation  ia  a  |  minority
 owner  at  present  even  in  this  nationa-
 lised  sector  now.  Out  of  97  mills
 which  are  in  possession  of  the  Govern-
 ment  for  management,  they  are
 having  only  33  or  34  mills,  59  to  60
 mills  are  managed  and  controlled  by
 about  7  State  Textile  Corporations  in
 which  the  Maharashtra  State  Textile
 Corporation  is  the  biggest.  2l  mills
 are  run  by  the  Maharashtra  State
 Textile  Corporation.  About  2i  crores
 of  rupees  have  been  invested  by  the
 Maharashtra  State  Textile  Corporation
 and  the  Central  Government  has  given
 about  Rs,  8  crores.  The  investment
 made  by  the  Maharashtra  State  Tex-
 tile  Corporation  has  been  not  only
 after  the  take  over  of  management
 under  3923  legislation  but  prior  to
 that  also  because  continue  production
 was  in  the  interest  of  the  country,
 continued  employment  was  in  the
 interest  of  the  country  and,  therefore,
 crores  of  rupees  were  invested  to
 .aveid  closure.  Under  the  private
 management,  Maharashtra  Govern-
 ment  gave  guarantee  and  as  against
 that  guarantee  about  Rs.  4  crores
 were  given,  .What  is  -going  to  hap-
 pen  to  Rs.  4  crores  of  the  Maharash-
 tra  Government?

 About  2l  crores  of  rupees  I  would
 like  to  have  an  assurance,  that  they
 are  going  to  protect  whatever  has
 been.  spent,  whatever  Maharashtra
 Government  has  invested  under
 ‘leave  and  licence’.  Here  what  is
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 protected  and  guaranteed  is  ‘afiv
 and  Idans',  but  what  about  the

 noah spent  under  ‘leave  and  licence’?
 want  that  money  {fo  be  protecfa.
 With  the  management  50  tbe  taken
 over  we  do  not  want  the  Natforel
 Textile  Corporation  to  start  another
 subsidary  in  Maharashtra.  We  are
 giving  this  warning.  The  Méha-
 rashtra  Government  has  commiunicat-
 ed  its  views  to  the  Textile  Corpora-
 tion.  The  Maharashtra  Assembly  has
 given  its  candid  opinion  not  to  trans-
 fer  these  mills  in  Maharashtra  to
 the  National  Textile  Corporation
 because  it  is  the  Maharashtra  Textile
 Corporation  which  has  converted  all
 those  loss-making  mills  into  profit
 making  mills.  Now  the  National
 Textile  Corporation  would  like  to  take
 advantage  to-day  without  even  sanc-
 tioning  the  investments  made  in  the
 Past  and  therefore,  unless  the  assur-
 ance  comes  from  the  Minister  here
 that  the  present  set-up  in  Maharash-
 tra  will  not  be  disturbed,  that  the
 management  also  will  remain  with

 the  Maharashtra  State  Textile  Corpo-
 ration  and  it  can  be  done  under  Sec.
 tion  il  without  any  amendment  we
 will  not  feel  satisfied.  Therefore,  we
 want  the  Minister  to  give  this  assur-
 ance  to  us.

 The  third  defective  point  is  about
 the  fulfilment  of  the  National  Textile
 policy.

 After  all,  you  are  nationalising  the
 sick  mills,  When  you  are  taking  over
 the  ownership  of  the  sick  mills,  you
 should  not  give  false  hopes  to  ‘the
 country  that  you  have  spelt  out  the
 national  textile  policy.  The  national
 textile  policy  has  not  been  specifi-
 cally  spelt  out  in  a  comprehensive
 and  integrated  manner.  Take  the
 question  of  standard  cloth.  Milis  un-
 der  the  National  Textile  Corporation
 are  producing  the  standard  variety...
 Sir,  kindly  give  me  one  minute  more.

 MR.  DEPUTY-SPEAKER:  I  am
 only  putting  it  to  you  that  you .  are
 depriving  some  of  your  colleagues
 from  making  their  submissions,
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 portant  legislation,  Therefore,  enougn
 time  should  be  given.  It  would  not
 be  proper  to  cut  down  the  time.  After
 taking  over  the  sick  mills,  you
 should  also  see  to  it  that  they
 are  made  profit-making  concerns
 instead  of  loss-making  concerns.  This
 would  be  the  culmination  of  the  na-
 tionaliaation  measure.  They  should
 be  restored  to  their  health.  But,  res-
 toration  of  the  health  of  the  97  mills
 is  one  thing  and  the  question  of  the
 whole  textile  industry  is  another.
 After  all,  the  nationalised  sector  is
 going  to  be  less  than  20  per  cent  of
 the  textile  industry  as  a  whole.

 MR.  DEPUTY-SPEAKER:  Mr.
 Kulkarni,  if  you  do  not  cooperate
 I  will  have  to  safeguard  the  rights
 of  the  other  Members.

 SHRI  RAJA  KULKARNI:  My  point
 is  without  spelling  out  the  textile
 Policy  in  a  specific  manner,  whether
 it  is  in  regard  to  export  obligation  or
 in  regard  to  standard  cloth  or  in
 regard  to  adequate  supply,  this  mea-
 sure  will  not  lead  to  the  fulfilment  of
 the  main  objective  which  has  been
 mentioned  here.

 With  these  observations,  I  support
 this  Bill.

 SHRI  TRIDIB  CHAUDHURI  (Ber-
 hampore):  Mr.  Deputy-Speaker,
 Sir,  we  are  on  an  important  piece  of
 jegislation,  This  Is  a  very  important
 Piece  of  legislation  which  concerns
 one  of  the  major  industries  in  our
 country  with  a  long  history.
 I5.53  ‘hes,

 [Sum  Iseaque  Samematr  in  the  Chair]

 But,  unfortunately,  Government  has
 proceeded  in  this  matter  in  a  half-
 hearted  manner  and  the  Bill  that  has
 come  before  ug  is  the  result  of  an  in-
 complete,  truncated  amd  haphazard
 textile  policy.  Sir,  we  are  today  en-
 acting,  in  the  process  of  enacting,  the
 Sick  Textile  Undertakings  (Nationali-
 gation)  Bill.  I  would  like  to  point
 out,  Sir,  that  today  in  the  textile  in-
 dustry  in  the  country,  the  situation
 is  euch  that  it  would  be  correct  to
 aay  that  the  entire  textile  industry
 is  sick  not  only  sick,  but  it  has  adop-
 ted  gangster  methods  to  intimidate

 the  Government  into  accepting  their
 demands,  They  have  already  impo-
 sed  on  us  a  contrived  recession,  Af-
 ter  having  made  fabulous  profits  du-
 Ting  the  last  two-three  years,  they
 are  now  holding  the  country  to  ran-
 @om,  Therefore,  [  make  hold  to  say
 that  the  entire  textile  industry  should
 be  taken  over  and  nationalised.

 Then  I  come  to  my  other  point  why
 I  call  this  Bill  the  result  of  a  half-
 hearted  and  haphazard  policy,  We
 know  that  sick  textile  mills  have  been
 taken  over  in  the  last  few  years.  The
 National  Textile  Corporation  was  form-
 €d  in  course  of  time  and  now  the  Cor-
 poration  is  being  given  a  responsibility
 to  manage  all  these  milis,  of  course,
 subsidiary  textile  corporations  may
 be  formed  later  on,  But  what  passes
 my  comprehension  is  why  this  im-
 portant  sector  of  the  textile  industry
 which  will  control  a  sizeable  section
 of  our  entire  cotton  textile  industry
 in  this  country,  with  all  its  spindlage,
 oomage,  labour  employed  and  all
 that,  has  been  put  in  the  charge  of
 the  Ministry  of  Industrial  Develop-
 ment.  Only  about  a  year  back,  this
 was  under  the  charge  of  the  Commerce
 or  Foreign  Trade  Ministry  which  is
 still  in  charge  of  the  textile  industry
 as  such.  But  the  NTC  which  will
 Manage  these  sick  mills  taken  over
 is  under  the  Ministry  of  Industrial
 Development,

 I.do  not  want  to  go  into  the  history
 of  how  it  same  to  be  so,  on  the  appo-
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 intment  of  ‘the  present  Fimance.  Min-
 डॉड  as  the  Minister  of.  Industrial.  De-
 velopment,  how  this  part  of  the  tex-
 tile  industry,  the  sick  textile  mills,
 NTC  and  all  that  came  under  the  Min-
 istry  of  Industrial  Development.  That
 is  past  history.  But  what  I  want  to
 urge  in  this  context  is  that  there
 should  ‘be  a  single  Ministry  in  charge
 of  the  textile  industry  as  a  whole,
 Now.  the  Commerce  Ministry  manages
 the  textile  industry.  The  textile  pol-
 icy  is  determined  by  the  Commerce
 Ministry.  The  Textile  Commissioner
 is  there  who  over-looks  the  entire  in-
 dustry,  Here  another  Ministry,  which
 does  not  have  control  over  the  major
 part  of  the  textile  industry,  will  be
 managing  these  mills,  and  the  position
 today  is  such  that  the  overall  situa-
 tion  in  the  textile  industry  is  bound
 to  be  reflected  in  regard  to  the  future
 of  these  textile  mills  now  being  ta-
 ken  over.

 I  have  referred  earlier  to  a  contri-
 ved  recession  in  the  textile  industry.
 The  process  has  started  in  Ahmeda-
 bad,  We  have  just  heard  our  friend,
 Shri  Mavalankar  refer  to  the  closure
 of  third  shift;  not  only  that,  second
 shift  hes  also  started  to  be  closed.
 Take  it  from  me,  I  speak  from  first
 hand  experience  there  are  in  my  cons-
 tituency  two  sick  textile  mills  taken
 over  the  Manindra  and  8,  T.  Mill.
 They  were  doing  very  well  after  take-
 over;  they  were  earning  profits,  But
 in  the  last  two  or  three  months,  stocks
 have  started  accumulating  not  only
 there,  but  in  other  take-over  mills
 which  are  being  run  well  by  the  NTC
 or  the  State  Textile  Corporations.
 All  these  mills  are  faced  with  an  im-
 mediate  difficulty.

 6.09  hrs.

 As  soon  a8  We  take  over  the  sick
 textile  mills  under  “state  ownership”
 they  will  be  confronted  with  a  textile
 crisis.  I  assert  that  the  textile  crisis
 is  an  entirely  artificial  crisis.  All  the
 importunfties  of  the  Government,  of
 the  Textile  Commissioner  to  the  lea-
 ders  of  the  Textile  industry  to  effect
 reduction  of  prices  of  cloth  have  8008

 also  start.  That  is  why  I  say  that
 there  should  be  ong  integrated  textile

 taken  over  the  entire  coal  mining
 industry,  Similarly  could  they  not
 take  over  the  entire  textile  industry
 as  such  and  have  a  single  Ministry
 not  only  for  the  textile  industry  but
 also  for  the  textile  machinery  industry
 which  should  also  come  within  the  pur-
 view  of  that  intergated  Ministry.  If
 they  adopt  that  kind  of  integrated  po-
 licy  and  nationalise  the  entire  textile
 industry  that  will  have  some  meaning.
 Otherwise  if  we  take  them  over  like
 this  immediately  we  will  be  confron-
 ted  with  difficulties,  from  which  it
 will  be  almost  impossible  to  escape.

 Then  I  come  to  another  feature  of
 the  Bill  with  regard  to  the  past  claims
 of  the  workers  in  the  pretake-over
 period.  I  should  think  that  the  Go-
 vernment  has  taken  serious  note  of
 the  suggestions  put  forward  not  only
 from  this  side  of  the  Houge  but  also
 from  their  side  of  the  House.  If  you
 go  to  the  amendments  you  will  see
 that  Members  belonging  to  the  ruling
 Congress  Party  as  well  as  the  Opposi-
 tion,  Members  who  have  some  connec-
 tions  with  the  labour  movement  have
 tabled  amendments  which  propose
 that  the  responsibility  for  meeting
 past  claims  of  the  textile  workers  in
 the  pre-take  over  period  should  be
 accepted  by  the  Government  and  it
 should  be  the  responsibility  of  the
 Government  and  the  liability  on  the
 Government  and  the  National  Textile
 Corporation  to  fully  pay  up  those
 claims,  They  should  be  the  first
 charge  upon  the  amount  that  has  to
 be  paid  to  the  owners  of  the  sick
 textile  mills  taken  over,  I  hope  our
 good  friend  Mr.  Maurya  has  taken  due
 note  of  those  suggestions.  If  they  dis-
 regard  this  suggestion  which  ia  almo
 a  unanimous  suggestion  of  this  House,
 I  ask  the  Government  and  I  ask  the

 a
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 ‘Prime  Minister  also  to  consider  whe-
 ther  by  disregarding  this  suggestion
 pertaining  to  the  claims  of  the  wor-
 kers,  they  will  not  reduce  the  entire
 Parliament  and  Parliamentary  proce-
 edings  to  irrelevance  and  to  a  nullity,

 I  would  like  to  have  a  straight  ans-
 wer  from  Mr.  Maurya,  If  Mr.  Maurya
 eemnot  give  this  answer  today,  I
 would  like  the  Government  to  post-
 pone  the  reply  and  take  some  time,
 Let  the  Cabinet  decide  whether  they
 will  accept  the  unanimous  demand  of
 the  entire  House,  Otherwise,  it  will
 be  proved  to  the  whole  country  and
 to  the  whole  world  that  this  Govern-
 ment  cares  8  fig  for  this  Parliament.
 This  is  a  challenge  not  thrown  by  me,
 not  thrown  by  Members  of  the  Oppo-
 sition  but  by  the  entire  Parliament,
 by  the  entire  nationa]  representative
 body,  to  the  Government  as  to  whe-
 ther  they  are  going  to  accept  the  pre-
 take-over.  claims  of  the  workers.

 Your  professed  slogans,  your  profes-
 sion  of  socialism,  your  profession  of
 garibi  hatao,  your  profession  of  care
 for  the  poor  and  the  under-dog,  will
 be  tested  by  this  one  criterion  alone.
 I  am  very  happy  that  all  sections  of
 the  House  are  united  in  this  demand.
 The  Government  must  rise  to  the  oc-
 casion  and  accept  this  demand,

 Let  them  not  say,  no.  That  is  why
 I  say,  let  Mr.  Maurya  hold  over  his
 reply.  Let  the  Government  hold  over
 the  reply  to  this  discussion  in  the
 consideration  stage  of  the  Bill  if
 they  are  not  in  8  position  to  give  the
 Teply  today.  Let  this  matter  be  ref-
 erred  again  to  the  Cabinet,  as  TI  said,
 and  let  the  Government  take  a  policy
 decision,  come  out  and  concede  the
 unanimous  demand  of  the  entire
 House,

 MR.  CHAIRMAN:  Shri  R.  8.  Pan-

 SARDAR  SWARAN  SINGH  SOKHI
 (Jamshedpur):  Mr.  Chairman,  Sir,

 I  gave  my  name  yesterday  to  the  No-
 tice  Office.  My  name  is  not  there  in
 the  List.  I  want  to  speak  on  this  Bill.
 I  have  been  sitting  here  for  two  days
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 to  get  an  opportunity  to  speak
 Bill.  I'should  be  given  at  least  23
 minutes,  I  gave  it  to  the  Notice
 Office,  not  to  the  Whip.  That  is  a
 mistake  I  should  get  some  time  at

 सभापति  महोदय  :  माननीय  सोनी  जी
 श्राप  एक  पार्टी  के  मेम्बर  हैं,  कांग्रेस  पार्टी  में
 शामिल  &  हाउस  के  प्रकार  एक  प्रशासन  बौर
 नजम  रखने  के  लिये  यह  जरूरी  है  कि  मुख्तलिफ़
 पार्टीज  के  लोग  अपने  ड्रीम्स  के  जरिये  नाम
 भेज  zl  हमें  खुशी  है  कि  सदन  में  इस  पर  प्रबल
 बरामद  होता  है  शोर  हिस्से  जरिये  नाम
 जाते  हैं  ।  मुझे  प्रस्तोक  है  कि  आपका  नाम
 लिस्ट  में  नहीं  है।  बाप  ने  कुछ  ऐसी  परम्परा
 भी  बना  ली  है  कि  बाप  डायरेक्ट  अपना  नाम
 भेज  देते  हैं  बौर  चीफ़  द्वीप  को  'एप्रोच  नहीं
 करते  हैं।  यह  नहीं  है  कि  मापकों  बोलने  का
 हक  नहीं  है।  लेकिन  में  समझता  हूं  कि  इतनी
 बड़ी  पार्टी  के  मेम्बर  होने  के  नाते  यह  जरूरी
 है  कि  श्राप  का  नाम  आपके  हिप  के  जरिये
 आना  चाहिये  |  आपका  नाम  मौजूद  है  जो
 नोटिस  आफ़िस  के  जरिये  जाया  है  I  मैं  कोशिश
 करूंगा,  जो  नाम  पार्टी  के  जरिये  शाये  हैं
 उनको  समय  देने  के  बाद  अगर  कोई  मोका
 मिलेंगी  तब  प्राकार  जरूर  भ्र कोमो डेट  करूंगा  |

 शो  राम  सहाय  पॉड  (राजनंदगांव)  :
 मैं  ग्रा पका  मशीन  हूं  कि  आपने  मुझे  बोलने  का
 मौका  दिय।  है  |

 हमारी  कांस्टिट्यूएंसी  में  एक  ही  टैक्स-
 टाइल  मिल  है,  बंगाल  नागपुर  काटन  मिल
 शौर  सारे  छत्तीसगढ़  में  एक  ही  स्पिनिंग  मिल

 है।  इलेक्शन  के  वक्‍त  जब  मैं  वहां  गया  तो
 मैंने  देखा  कि  मजदूरों  की  बडी  बुरी  हालत  है।
 इस  मिल  को  एक  कंट्रोलर  के  सुपुर्दे  कर  दिया
 गया  था।  जो  कुछ  भी  तब  फायदा  या  लाभ

 होता  था  वह  सब  इस  कंट्रोलर  की  जेब  में

 जाता  था।  चार  हजार  मजदूर  वहां  काम

 करते  थे  शौर  उनको  कंसोलिडेटेड  वेज
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 [att  राम  सहाय  पाडे]
 95  रुपये  मिलती  थी  ।  राम  सिंह  जो  इम

 मजदूरों  के  रहें गुमा  हैं,  शंष्ट्रीय  मिल  जिंदर
 मौके  बड़े  भारी  नेता  हैं।  उन्होंने  इत  मजदूरों
 की  रहनुमाई  को  धौर  कंट्रोलर  से  कहा  कि
 पांच  पये  इसके  बढ़ा  दो  ।  कंट्रोलर  ने  कहा  कि
 चार्टर  एकाउंट  से  कंसल्ट  करके  ही  हम  बढ़ा
 सकते  हैं।  किसी  तरह  कंट्रोलर  के  हाथ  से  बह
 मिल  ष्ब्ली  गई  और  मध्य  प्रदेश  टैकेसट/इल
 कारपोरेशन  के  तहत  भा  गई  t  ta  मजदूरों को
 वहां  350  या  मिलते  है।  में  सोच  रहा

 तथा  कि  भ्रमण  देश  अकाने  के बाद  बिल  में  यह  बात

 कहाँ  गायब  ही  गई  है  कि  ग्रटर्नों  जनरल  ने
 जो  राय  दी  थी  उस  पर  अमल  नहों  किया  गया

 है।  उसने  कहा  था  कि  हमारे  ऊपर  यह
 जिम्मेदारी  प्रांत  हैं  कि  जो  पैसा  मजदूरों  का  है

 बहू  हम  उनको  दे  ।  बहू  हमारी  पहली  जिम्मे-
 दारी  है  कि  हम  प्रॉविडेंट  फंड  का,  ग्रेविटी  का,
 पेंशन  का  पैसा  उनको  हम  दे,  जो  उनका  हफ है
 बह  उनको  मिलना  चाहिए  |  जब  पह  भाविनी
 पाया  उसके  बाद  नेशनल  टेक्सटाइल  कार रो-
 रेशन  ने  अटती  जनरल  से  पुछा  कि  इसके
 बारे  में  ग्राहकी  क्‍या  राय  है।  एटर्नी  जनरल
 ने  साफ  राय  दी  और  सफ  अपना  इंटरप्रिटेशन
 चिया  :

 “Interpreting  the  provisions  as
 discussed  above,  it  will  be  the  Cor-
 poration’s  liability  to  pay  gratuity
 and  pension  with  regard  to  the  em-
 ployees  transferred  to  the  Corpora-
 tion  after  the  taking  over  of  the
 management  by  the  Central  Gov-
 ernment.”

 wedi  जनरल  ने  साफ  राय  दी  है  कि  जब  आप
 किसी  मिल  को  टेक  झावर  करें  तो  यह  जिम्मे-
 दारी  आप  पर  शायद  होती  है  कि  मजदूरों  के

 कितने  हुक  हैं,  जितने  मुतालबात  हैं,  उनको
 बाप  महफूज  रखें  शर  उनको  दें।  बिल  में  यह

 ' चीज  गायब  है  |  पार्लियामेट  जब  यह  कानूने  पास
 कर  देगी  तो  क्या  इसका  पह  मतलब  है  कि
 उसके  हैंकुग  अर  उनके  मुतालबात  पर  पानी
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 फिर  जायेगा?  वे  म  उनको  नहीं  देने?

 मेहरू डौक  नहीं हैं  पद  चोद  कहों  ने
 कंदों

 teh

 जाहिए।

 जो  मंजदूर  तीस  बरस  से  काम  कर  रहा है
 भोर  बीमार  मिल  होते  वक्‍त  कह  खुद  बीमार
 हो  गया  भौंरा  जब  वह  रिटायर  होने  की  है  ती
 प्राप  अपना  हाथ  घो  लेते  हैं,  अपनी  जिम्मेदारी

 से  पीछे हूट  जाते  हैं,  यह  ठीक  सेठों  है,  ऐसा
 नहीं  होना  चाहिए  d  मैं  बड़े  ही  अदब  से  कहूंगा।
 कि  प्राय  इस  बिल  में  यह  जोड़  दें  कि  उसकी

 राष्ट्रीयकरण  के  साथ-साथ  सर्विस  भी  द्रांसकर
 हुई  है,  03  मिलों  का  राष्ट्रीयकरण  करने  के
 साथ-साथ  अपने  लाख  65  हजार  मजदूरों
 के  श्रम  का  भी  राष्ट्रीयकरण  फिर।  है।  उनका
 जो  हुई  है  वह  तो  उनकों  मिलता  हो  चाहिए  i

 03  मिलों  का  शाप  राष्ट्रीयकरण  करने
 जा  रहे  हैं  कौर  मुहावरे  के  तौर  पर  इन  मिल-
 भसालिकों  कोप  49  करोड़  रपये  देने  जा
 रहे  हैं।  यह  बात  में  समझ  में  नहीं  शाई है  t
 किस  बात  का  श्राप  उनको  मुझ्रावज्ञा  देने
 जा  रहे  हैं?  मेरे  साथियों  ने  भी  कह!  है  कि
 ये  लोग  बहुत  मार  चुके  हैं,  बहुत  कम;  चुके  हैं,
 इन्होंने  लड़ाई  के  वक्‍त  खूब  ब्लैक  नियत  है,
 खूब  लूटा  है,  खुद  है  प्रो  पन्त  में  जा  कर
 जब  मिल  बीमार  पड  गई  तो  भाप  उनके

 रेसक्यू  पर  श्री  गये  हैं,  बीमार  बछिया यें  ब्राह्मण
 के  जिम्मे  कर  दी  गई  हैं।  44  अपने  .03
 मिलों  को  भपने  हाथ  में  ले  कर  एफ  aver
 काम  किया  है  ।  लेकिन  49  करोड़  की  बात  को
 आपकी  उसमें  से  निकाल  देना  चाहिए।  में

 नहीं  चाहत  हूं  कि  यह  राशि  उनको  दी  आये  d
 ज्यादा  से  ज्यादा  203  रुपया  यानी  एक  मिल
 के  पीछे  एक  पया धाप  उनको  दे  सकते  चे झीर
 जो  प्रिसीपल  की  बात  है  उसकी  बाप  इस  तरह
 से  मृति  कर  संकते  थे।  बीमार  मिलों  को

 तन दुरुस्त  बनाने  के  लिए,  उसका  इलाज  करने
 के  लिए,  उसकी  मशीनें  ठोक  करने  के  लिए,



 ी  St,  Reel & Bice के  Bice  “AGRAMAYANA  6,  6  (SAKA).  Tog.Und.  278.
 (Nationaleation)  Bill

 मजदूरों  को  'तबपुर्स्त  करने  के.  लिए,
 उनके  हाउसिंग,  के  लिए,  बिग  कैपिटल
 के  लिए,  हम  को  पिता  चाहिए।  काट्य  नई
 खरीदने  के  लिए  हमें  फंड  चाहियें।  कबा लि टी

 इस्मूब  करने  के  लिए  हमको  पैसा  चाहिए,
 प्राइवेट  सैक्टर  के  साथ  होने  वाले  कम्पीटीशन
 का  मुकाबला  करने  के  लिए  हमको  इन  मिलों
 की  मशीनरी  को  माडनॉइज़  करने  के  लिए
 पैसा  चाहिए।  लेकिन  भाप  49  करोड़  रुपया,
 टेक्स  वेयज्धं  का  पैसा,  जनता  का  पैसा  उनके

 हवाले  कर  रहे  हैं  जिन्होंने  इन  मिलों  को
 बीमार  किया  &  ,इम  लोगों  को  तनु  स्त  करने
 के  लिए  श्राप  49  करोड़  रुपया  दे  रहे  हैं  जो

 पहले  से  ही  तन्दुरुस्त  हैं।  उनको  पैसे  को

 जरूरत  नहीं  है।  ब्वामख्याह  धाप  कहते  हैं
 लो  मियां  झा  जागो  और  49  करोड़  ले  लो  i
 राज  के  जमाने  में  यह  मौजूं  नहीं  है।  वक्‍त
 बदल  चुका  है।  यदि  देश  के  हालात  बिगड़े

 हुए  न  होते,  मजदूरों  के  हालात  बिगड़े  हुए
 न  होते,  उत्पादन  बढ़ाने  के  लिए  इकोनोमी  को

 हमें  स्ट्रांग  शूटिंग  पर  न  रखना  होता  तो  मुम्किन
 है  कि  जो  फैसला  क्‍झ्ापने  किया  है  वह  ठीक  भी

 होता  03  मिलों  को  छापने  झपने  हाथ  में
 लिया  हैं  प्रौढ़  उन  मिलों  के  साथ  साथ  लाख

 65  हजार  श्रमिकों  की  भी  जिम्मेदारी  भाप  ने
 ली  है।  वे  लोग  साशा  भरी  निगाहों  से  प्राकार

 झोर  देख  रहे  हैं।  वे  साशा  लगाये  बैठे  हैं  कि
 सरकार  कुछ  हमारे  लिये  करेगी।  मैं  आपको

 मुबारिकबाद  देता  हूं  इस  चठे  फैसले  के

 लिए  |  उनका  जो  हुक  है|,  उनको  जो  लेना
 देना  है,  उसकों  बाप  मत  कीजिये,  वे  ब्रेकार

 नही  जायें,  उनके  बाल  बच्चे  भूखे  न  मर  जाय,
 उनकी  हालत  शौर  भी  न  बिगड़  जाये,  इसलिए
 मैं  कहता  हूं  कि  उनको  पहले  प्राय  प्राथमिकता
 दें,  उनके  हकूक  प्लोर  मुतालबात  को  अनाप

 महफूज  रखें।

 इन  शब्दों  के  साध  मैं  हस  विल  का  स्वागत
 करता  हुं  ।

 श्यो  ईश्वर  चीवरी  (गया)  :  आप  ने

 सिक  मिल्क  का  प्रबन्ध  प्रपने  हाथ  से  लिया  है।
 पह  देर  से  तो  आप  ने  किया  है  लेकिन  बहुत
 अच्छा  कार्य  किया  है।  हम  साशा  करते  थे  कि
 आजादी  के  बाद  मजदूरों  के  हितों  को  आप
 संरक्षण  प्रदान  करेंगे  शौर  कपड़े  के  मामले  में
 आत्मनिर्भर  होंगे  -  इन  i03  मिलों  को
 अपने  हाथ  में  लेकर  सरकार  जो  कार्य  आगे
 करने  वाली  है,  &  समझता  हूं  कि  यह  सही
 दिशा  में  एक  कदम  है।  परन्तु  जो  प्रबन्धक  हैं
 उन  पर  भी  झ्लापकी  निगाह  जानी  चाहिए।
 उनकी  वजह  से  भी  मिलें  जर्जर  हो  गई  थीं,
 मजदूरों  को  काम  से  वंचित  होना  पड़ा  था  |
 गरीब  हरिजनों  को  काम  नहीं  मिल  रहा  है,
 उनकी  झा धिक  स्थिति  बहुत  दयनीय  हो  गई  है  1
 जनता  को  भी  सस्ते  दामों  पर  कपड़ा  नहीं  मिल

 रहा  है।  ये  सब  चीज  हैं  जिनकी  तरफ  आपका
 ध्यान  जाना  चाहिए।  जित  मिलों  को  शाप
 झपने  हाथ  में  ले  रहे  हैं,  भापको  देखना  होगा
 कि  कपड़े  का  वितरण  ठोक  हो,  लोगों  को
 काम  मिले,  इसमें  किसी  प्रकार  की  राजनीति
 न  चले।  राजनीति  के  आधार  पर  पाप  ने

 कभी  तक  प्रबन्धकों  को  बहाल  किया  है।
 भागे  ऐसा  नहीं  होना  चाहिए।  मेरे  अपने

 क्षेत्र  में  एक  बहुत  पुरानों  मिल  है,  गया

 टेक्सटाइल  मिल  |  वह  काफी  दिलों  से  बन्द

 थी।  एक  प्रबन्धक  जोकि  इंदौर  में  कल्याण  जी

 मिल के  प्रबन्धक  ये  उन्होंने  मजदूरों  के  प्राविडट

 फंड  का  ऐसा  गबन  किया,  खूब  उन्होंने  वहां

 लूट  मचाई  झोर  इन  कारणों  से  उनको  वहां  से

 निकाल  बाहर  करने  के  बाद  छापने  उनको

 पता  नहीं  कौन  सी  राजनीति  के  आधार  पर

 गया  में  शिफ्ट  कर  दिया।  इसले  सम्बन्ध  में

 मुझे  एक  चिट्ठी  धाई  हैं।  इस  प्रबन्धक  महोदय
 ने  कभी  तक  भी  हरिजनों  को  बहुत
 तक  नहीं  किया  है  वहां  |  इंदौर,  मध्य  प्रदेश,

 उत्तर  प्रदेश  से  प्रभावशाली  लोगों  की  इसने
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 बहाली  कर  रखी  है।  स्थानीय  लोगों  को  पांच
 'परसेंट  को  भी  यहां  कांम  नहीं  दिया  गया  है,
 एंप्लॉयमेंट  इुक्सचे  जिन  से  लोगों  को  लेने  की
 बात  तो  दूर  रही।  में  वगल  में  रहता  हूं  इस
 रास्ते  मुझे  जानकारी  है  ।  हमारे  यहां  चार  हजार

 सुनकर  हैं,  जो  हैंडलूम  कौर  पावर  लूम  चला”

 है।  उनके  वास्ते  सूत  की  व्यवस्था  कुछ  भी  नहीं
 है।  सस्ता  सूत  उनको  देने  की  बात  की  जाती  है
 लेकिन  मिलता  नहीं  है,  उसकी  व्यवस्था  [नहीं
 की  जाती  है  1  जो  पत्न  पाया  है  उस,में  जो  लिखा

 है  में  भाप  को  बताता  हूं  ।  में  नाम  नहीं  लूंगा  1

 इन्होंने  गया  काटन  मिल  को  खोखला  कर  दिया है,
 जर्जर  कर  दिया  है,  75  लाख  रूपए  की  अभी  भी

 इस  मिल  की  पूंजी  है  लेकिन  यह  इसको  धीरे  धीरे

 खोखला  करते  जा  रहे  हैं।  इस  तरह  से  जो

 आपका  उद्देश्य  है,  उसकी  पूर्ति  नहीं  होगी  ।  जो

 लिखां  है  वह  मैं  प्रापक  सामने  रखता  हूं  विगत

 कुछ  महीनों  से  आपने  दो  लाख  रूपए  पर चेजिंग
 के  घोटाला  से  अजन  किया  है।  इंटरप्राइज
 फर्म  से  (जो  इनके  सम्बन्धी  रतन  लाल  जैन
 के  लड़के  की  है)  महंगे  भाव  पर  एवं  खराब  माल

 आपूर्ति  कराया  है।  व्
 “पनीर  इंटरप्राइजेज  इन्दौर  (जिस

 का  मालिक  श्रीमान  के  भाई  हैं)  से  ऊंचे

 भाव  पर  माल  खरीद  कर  अपने  खाता  से

 (बैंक  से)  23  हजार  रुपया  निकाल  कर

 माल  की  मन्डी  छुड़ाया  है।

 गम  इरामिस  के  बदले  गम  सुपर-
 सप्लाई  लेकर  के  हजारों  रुपये  अजन

 किये  हैं

 गेडिया  कर्टिन  का  ऊंचे  दाम  में  एक
 नाभी  फ़र्म  को  न  देकर  उससे  बहुत  कम

 रेट  में  झपने  रिश्तेदार  को  दिया  है।

 जार  लाख  मीटर  कपड़ा  ऊंचे  भाव  पर

 बेचा  है  कौर  रजिस्टर  में  कम  भाव  दिखाया

 है।  साथ  ही  इन्दौर  के  खण्डलवाल  ट्र डसे
 को  झांपूर्ति  किया  है,  जो  कि  इस  कम  के

 मालिक  इसके  पुराने  संबंधी  हैं।  जब  भाव
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 गया  हैं  तो  मा  वापस  लगा  ण्ग्ग  गया
 है  जिस  से  मिल  को  हज़ारों  हुजूर का
 घाटों  लगा  है।  Mr

 करीब  75  लाख  की  नगद  पंजी  मिल
 में  है  पर  ये  लोग  हुइ पते  पर  तुले  हुए  हैं  1

 इन्दौर  के  कल्याणजी  मिल  का:  ये
 dro  use  का  पैसा  ा  कर  यहां  बझाये

 ह्  ;  Pe

 ware  इन्दौर  चन  मिल  का  कल्याण  कर
 दिया  और  अब  वह  गया  मिल  का  कल्याण  करने
 जा  रहे  हैं।  मेरा  अ्रनुरोध  है  कि  इस  सारे

 मामले  की  जांच  करानी  चाहिए  और  प्रबन्ध
 कमेटी  में  कच्छ  झ्रादमियों  को  रखना  चाहिए  1
 देश  की  ग्रन्थ  i03  सिक  मिलों  में  भी  इस  तरह
 के  मामले  हो  रहे  होंगे  7  मेरा  निवेदन  है  कि

 मंत्री  महोदय  तीक्ष्ण  बुद्धि  से  इन  सब  बातों  को

 देख,  अच्छे  प्रबन्धकों  को  नियुक्त  करें  ौर

 हरिजन  तथा  बैकवर्ड  बुनकरों  को  रखने  की

 व्यवस्था  करें  1

 डेली  बजी  पर  लोगों  को  बहाल  किया

 जाता  है  शौर  चार  दिन  के  बाद  उनको  निकाल

 कर  दूसरे  लोगों  को  रख  लिया  जाता  है  1

 लकिन  रजिस्टर  में  उनको  पर्मानिट  दिखाया

 जाता  है।  अगर  अन्य  03  मिलों  में  भी

 इसी  तरह  की  स्थिति  रही  तो  देश  कहां
 जायेगा  ?

 जहां  तक  मुआवजा  देने  का  प्रश्न  है

 में  कहना  चाहता  हूं  कि  उसकी  कोई  जरूरत

 नहीं  है।  क्‍या  वे.  मिल-मालिक  गरीब  आदमी

 हो  गये  है?  क्या  उनकी  तोंद  बाहर  नहीं  झाई

 है?  मालिकों  ने  प्राविडेंट  फंड  का  जो  दायां

 नहीं  दिया  है  वह  मुश् ना वज़  में  से  काट  कर

 मजदूरों  को  दिया  जाये।  मजदूरों  को  तीनों

 पारियों  पर  काम  दिया  जाये।  तभी  मंत्री

 महोदय  का  उद्देश्य  सफल  होता।
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 a  एच०  गो०  एल०  भक्त  (पूर्व  विल ली)  :

 सेनापति  महोदय,  इस  बिल  के  ज़रिये  i03
 मिलों  को  लिया  गया  है  कौर  i65  हजार
 वर्करों  की  रोजी  को  सुरक्षित  किया  गया  हैं,
 अच्छी  नीयत  से  जोर  अच्छे  मक  सद  से  यह

 किया  गया  है,  इस  लिए  म  इस  का स्वागत  करता

 हूं।

 मुझे  बहुत  खुशी  होती,  झगर  में यह  कहने
 की  पोजीशन  में  होता  कि  हर  मिल  जो  ली

 गई  हैं,  उस  में  बे  म्‌  हे  पुरे  किये  जा  रहे  हैं,  जो
 स्टेटमेंट  आफ़  प्रोजेक्ट्स  एण्ड  रिजर्व  में
 बयान  किये  गये  हैं  -  ज्यादातर  मिलों  के
 बारे  में  मुझे  जानकारी  नहीं  है  एक  मिल-
 झपयीध्या  टेक्सटाइल  मिल-  के  बारे  में  मुझे
 जानकारी  है,  जो  कि  मेरी  कास्टीट्यूएन्सी  में

 है।  उस  के  बारे  में  मैं  बाद  में  कहूंगा  ।  उस

 से  पहले  मैं  एक  दो  विवाद  बाने  आप  के

 सामने  रखना  चाहता  हूं  t

 यें  103  मिलें  ले  ली  गई  हैं,  यह  बहुत
 अच्छा  हुआ  है  |  लेकिन  आज  हमारे  देश  में

 टेक्सटाइल  इंडस्ट्री  में  जो  स्थिति  है,  क्‍या  यह
 बिल  उस  स्थिति  का  सही  इलाज  है  ?  आज

 हम  देखते  हैं  कि  टैब स्टाइल  मंगनेट्स  अपनी
 मिलों  को  बन्द  कर  रहे  हैं।  कई  मिलों  में

 उन्होंने  कुछ  शिफ्ट्स  को  बन्द  कर  दिया  है
 कौर  कई  के  बारे  में  कहा  जा  रहा  है  कि  उन
 के  बन्द  होने  का  खतरा  है  qd  उन  लोगों  ने  बहुत
 ज्यादा  नफ़ा  कमाया  है,  और  वे  एक  खास
 लेबल  तक  नफ़ा  कमाने  के  शादी  हो  चुके  हैं।
 राज  मगर  क्रेडिट  एक्यीज़  वर्ग  रह  गवन  मटके  कुछ
 मेज की  वजह  से  उन  मैगनेट  का  प्राफिट  कुछ
 कम  होता  है  --होलसेल  मिनट  में  टेक्सटाइल
 के  रेट्स  20  से  40  परसेंट  तुक  कम  हो  गये

 हैं--तो  वे  लोग  कहते  है  कि  ह्म  मिलों  को

 नहीं  चला  सकते  हैं  और  वे  मिलों  के  चलने  में
 रुकावट  पैदा  कर  रहे  हैं  -  जहां  तक  मेरा
 ख़्याल  है,  उन्होंने  खुद  कह।  है---अगर  मैं  ग़लत
 हेंगा,  तो  मुझे  भस़सोस  होगा-नकी  टेक्सटाइल
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 इंडस्ट्री  न ेपिछले साल  52  क  रोड  एप या  कमाया
 है  qd  जहां  उन  का  नफ़ा  थोड़ा  कम  होने  लगा,  तो
 वे  कहते  हैं  कि  हमें  नुक्सान  हो  रहा  है  ।  जब
 उन  को  प्राफिट  कुछ  कम  होता  है,  तो  वे  उस
 को  नुक्सान  मानते  हैं  ।  बे  मिलों  को  बन्द,
 या  पार्शली  बन्द,  कर  रहे  हैं।  इस  के  बाद  वें
 सिक  मिलें  बन  जायेंगी  गवर्नमेंट  उन  को  टक-
 झावर  कर  लेगी  और  उन  लोगों  को  मुआवजा
 दे  देगी  ।

 होकर  तो  बाद  में  जाता  है  ।  वह  वनों
 हुई  चीजों  को  बोर्ड  कर  लेता  है  ।  लेकिन  जो
 जनता  के  इस्तेमाल'  की  चीजों  को  er  कमाते
 के  लालच  में,  या  अपने  ay  फ़  को  एक  खास  लाल
 तक  रखने  के  लिए,  जानबूझ  कर  बनाना  बन्द
 कर  देता  है,  देश  का  उससे  बड़ा  दुश्मन  कौन  हो
 सकता  है,  उस  का  इलाज  यह  नहीं  है  कि  गवर्नमेंट
 उन  लोगों  की  मिलों  को  टेक  झावर  कर  ले
 भर  उन  को  मुआवजा  दे  दे  t  यह  बड़ा
 गम्भीर  सवाल  है  ।  कुछ  शक्तियों  की  तरफ
 से  इस  बात  की  काफ़ी  कोशिश  हो  रही  है  कि
 उत्पादन  के  साधनों  को  बन्द  कर  दिया  जायें,
 ताकि  देश  की  मुश्किल  पदाधिक  स्थिति  को
 और  मुश्किल  बना  दिया  जाये  ।  मंत्री  महोदय
 को  रिसोर्सिज  की  पोज़ीशन  मालूम  है।  आज
 कितना  डिफॉल्ट  इंद्ातोमिक  सिचुएशन
 हैं।  इस  हालत  में  इलाज  यह  नहीं  है  कि  मिलो
 को  टेक  झावर  कर  लिया  जाये  और  उन  के

 बदले  में  मुआवजा  दे  दिया  जाये  ।  उन  पूजी-
 पतियों  ने  बरसों  वक्त  सरकार  को  मदद  से--

 लाइसेंस,  क्वेटा,  परमिट  से,  बिजली  लेकर.
 बैंकों  से  साधन  लेकर-करोड़ों  रुपये  कमाये  हैं  7

 झगर  उन  को  मुनाफ़ा  कम  होता  है  और  वे

 कहते  है ंकि  वें  मिल  को  बन्द  कर  देंगे  या  बन्द

 कर  देते  हैं,  तो  उन  कि  मिलों  को  टेक  ग्रोवर

 कर  लिया  जायें,  उन  को  मिठसा  में  गिरफ्तार

 कर  लिया  जाये  कौर  उनकी  सम्पत्ति  पर  कब्जा

 कर  लिया  जाये  1  इसका  हल  यह  नहीं  है  कि

 ये  लोग  मिले  बन्द  करते  जायें,  सरकार  उन
 को  लेती  जाये  कौर  उन  को  पैसा  देती  जाये  t



 3  है  शहर  है  हे

 [सी  एच  के  एल  भगत]
 सरकार  को  इस  बेमियादी  बात  पर  विचार
 करना  होगा  ।  उस  के  अलावा  कोई  रास्ता

 हीं  है।  मुल्क  के  सामने  बड़ी  गम्भीर  स्थिति

 है।  इस  सभी  हिस्ट्री,  होम  मिनिस्ट्री,  इंडस्ट्रीज
 मिनिस्ट्री,  लें  मिनिस्ट्री  कौर  दूसरी  कनसन्झे

 मिनिस्ट्री  को  बैठ  कर  यह  बेसिक  फ़ैसला
 कराना  चाहिए  कि  सरकार  इस  इमर्जेसी
 सिचुएशन  में  कौन  सा  कदम  उठाये
 जिस  से  इस  सवाल  का  समाधान  किया
 जा  सके  t

 हाउस  के  सभी  सेक्शन्स  की  तरफ  से
 एक  बात  कही  गई  है  और  मैं  भी उस  से  सहमत
 हूं।  सरकार  बहे  कि  प्री-टेक  ग्रोवर  लायबिलि-
 नीज़  को  हम  नहीं लेते  हैं,  उन  एसेक्स  को  हम
 टक  झावर  कर लेंगे  जिन  पर  बकेंजें  क्लेम  कर
 सकते  हैं,  जौर  उन  लायबिलिटी  को  हम  नहीं
 लेग,  जिन  का  जुडिशल  डेंटरमिनेशन  हो  चूका
 है,  या  जो  इन  दि  प्रासेस  साफ़  जुडिशल  डेटर-
 मिलने  हैं,  यह  बात  मेरी  समझ  में  नहीं  जाती

 है  |  यह  बहुत  बड़ा  भप्रन्याय  होगा।  मैं  माननीय
 सदस्यों  से  सहमत  हूं  कि  सरकार  को  उन
 लायबिलिटी  को  लेना  चाहिए  ।  इस  के
 आलावा  उस  के  पास  कोई  चारा  नहीं  है,  और

 वहू  इन्साफ  की  वात  है  ।  हम  सब  की  मांग

 है  कि  सरकार  को  उन्हें  लेना  चाहिए  1

 बकंखें  की  कान्‍्टीन्यूइटी  साफ़  एम्प्लॉयमेंट
 इस  बिल  का  एक  मकसद  बताया  गया  है  1
 सरकार  ने  ढिल्लों  को  टंक  ओवर  कर  लिया
 झौर वकज  की  नोकरी  महरू  ज  हुई,  यह  अच्छा

 हुआ  t  लेकिन  इस  बिल  में  ऐसा  कोई  प्राचीन

 नहीं  है,  जिस  की  हम  प्राशि  करते  थे,  कि  बकंजें
 को  किस  तरह  से  मैनेजमेंट  में  या  फ़ायदे  में
 साझीदार  बनाया  जायेगा  ।  श्री  मौर्य
 डायनामिक  कौर  फ़ा्डं-लुकिंग  हैं  |  उनसे

 हमारी  बड़ी  झाशायें  हैं।  मैं  बहुत  जलूस
 दिली  से  पूछना  चाहता  हूं  कि  क्या  बह  वाली
 टाप ब्रास  मैनेजमेंट  को  बिठा  कर  किसी  मिल  की

 डुलुथ  को  राठौर  कर  सकते  हैं।  मिसाल  के
 शोर  पर  सरकार  ने  अ्रयोष्या  टेंकक्‍स्टाइल  मिल
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 को  देख  झावर  |... ६  बहु  भण्डा  क्रिया  ।

 हस  से  बल्कि  का  रोजगार  बसा  रहा,  करेगा  वे
 परेशान  होते,  कौर  हम  भी  परेशान  होते  ।
 लेकिन  इम  चार  सालों  में  सरकार ने  वहां  खाली
 टाप-बास  मैनेजमेंट  भेजे-एक  भेजा,  दूसरा  भेजा
 कई  दफ़ा  एन  ०  टी०  सी०  के  मेस्टन  झोर  गाइड
 भी  भेजे  गये  कौर  चार  साल  के  इन्दर
 उस  में  बाप  मुनाफा  नहीं  पंदा  कर  सके,  नुकसान
 पर  नुकसान  होता  चला  गया  |  वर्क्स  ने
 शिकायत  की  ।  एक  दर्ज न प्रेजेन्ट शन  उनके
 सोनिया  चार्जेज  लगाते  हुए  भाप  की  मिनिस्ट्री
 के  पास  शाए  हैं  ।  लेकिन  एन्कयायरी  करमा
 छोड़  आप  ने  उन  को  जवाब  तक  नहीं  दिया  कौर

 हुआ  क्‍या  कि  आज  भी  वही  हालत  चल  रहीं
 है।  मैं  बड़े  दुख  से  कहना  चाहता  हू,  मैं  कभी
 भी  इस  अन्दाज़  से  नहीं  बोलता,  लेकिन  राज

 मुझे  दुख  के  साथ  कहना  पड़ता  है  इस  मिल  के
 अन्दर  कुछ  वर्क i  को  निकाल  दिया  गया  बिना
 नोटिस,  बिना  इन्क्वायरी,  बिना  चाजंशीट
 के।  हम  ने  कहा  भी  कि  ग्राम  किसी  क ेखिलाफ
 कोई  इल्जाम  है  तो  उस  को  नोटिस  दो,
 इन्क्वायरी  करो,  चार्जशीट  दो  ।  फिर  उस  को
 निकायों  |  2-12  साल  के,  i4-44  साल
 के  नौकर  हैं।  उन  को  ऐसे  ही  नहीं  निकाला
 जाना  चाहिए  ।  जवाब  यह  दिया  गया  कि

 हम  ने  निकाल  दिया,  हमें  अधिकार  है.  पावर
 हैं।  हम  ने  टेबल  झावर  कर  लिया  ला  ने
 इस  को  रिलीफ़  प्रंडरटेशिग  बना  दिया,  उस
 का  नतीजा  यह  हैकि  इंडस्ट्रियल  डिस्प्यूट्स
 एं बट  लागू  नहीं  होता  ।  मैं  इंसाफ  के  लिए
 एक  कोने  से  दूसरे  कोने  तक  गया  |  मेरे  साथ
 मिसेज  मुद्रा  जोशी  भी  गई  ।  हमारी  यह
 राय  है  भीर  दल्ली  गवर्नमेंट  को  जो  चला
 रहे  हैं,  उन  की  यह  राय  है,  दिल्‍ली  सरकार  के
 लेबर  विभाग  को  डील  करने  वाले  जो  जिम्मेदार
 लोग  हैं,  एक्जीक्यूटिव  का  स्पिनर  हैं,  उन्होंने
 एक  मीटिंग  बुलाई  इस  सवाल  पर  विचार  करने
 के  लिये  तो  इस  मिल  को  लाने  थालों  से
 वहां  जाने  से  इन्कार  कर  दिया  कौर  कहा  कि

 हम  नहीं  जायेंगे  बात  करने  के  लिये  ।  हमारा
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 आखिकार  है-तिकोने  हम  पांडेय जी  से

 बहुंत  दय से गहना चाइता हूं गहन  चाहता  हू ंकिसान  लीजिये,
 श्राप  को  पावर  भी  हो,  ड्राप.  की  डेमोक्रेटिक
 कास्शेन्स  पर  मुझे  फेथ  है,  श्राप  यह  बताइये
 कि  किसी  प्राप्ति  को  बिना  तीटिस  या  बिना

 चार्जशीट  या  बीवी  एंक्वायरी  के  निकालना
 आप  वी  पसन्द  करेंगे  ?  मुझे  इन्साफ़
 नहीं  मिला,  मेरी  मुतवातिर  कोशिश  १:रने  के
 बोला  भी  इन्साफ़  नहों  मिला,  दिल्‍ली  गाने  मेंन्स
 जिस  के  49  परसेन्ट  शेयर  है,  उसकी  परवाह
 नहीं  की  गई,  उस  की  बात  नहीं  सुनी  गई।
 अथर  हम  उन  के  पास  जाते  हैं  तो  वे  कहते
 हैं  कि  हम  कुछ  नहीं  कर  स+ते  ।  एन०  टी०
 सी०  के  पास  जाते  हैं  तो  वे  चहते  हैं  कि  हम
 मिनिस्ट्री  के  पास  रिपोर्ट  भेज  रहे  हैं।  मिनिस्टरी
 बहती  है  कि  हमारा  क्‍या  ताल्लुक  है,  यह
 कोई  पालिसी  मीटर  नहीं  है।  मुझे  दुख  के  साथ
 कहना पढ़ता  है-प्लाई  एम ०  रोलिंग  चौकी  t
 मैं  आप  से  सच  १:हता  हूं  दिन  मुझे  बरदाश्त  नहीं

 हो  रहा  है।  ये  जो  बकंजें  हैं,  ऊपर  वे  खराब
 हैं  तो  प्राय  उन्हें  नोटिस  दीजिये,  इन्क्वायरी
 कीजिये,  चार्जशीट  दीजिये  a  थर  वे  ठीक
 नहीं  है  तो  उन्हें  निकाल  दीजिये  ।  मैं  आप  के
 पास  नहीं  आउंगा  |

 प्रति  बात  कह  बर  समाप्त  ब्ग्लंगा  tr
 आग्यूमेन्ट  दिया  गया  कि  इस  में  इण्डस्ट्रियल
 डिस्प्यूट्स  एक्ट  लागू  नहीं  हैं,  क्योंकि  रिलीफ़
 अण्डर टे वि  हो  गई  1  यह  बिल  झ्रापने  लागू किया  Q-  wit,  974  से  झोर  जो  कुछ
 लोग  निकाले  गमे  थे,  कुछ  उस  में  उससे  पहले
 निकाले  गये  थे,  कुछ  इस  के  बाद  ि  काले  गये  ।
 हम  ने  कहा  ि  झ  तो  इण्डस्ट्री:  डिस्प्यूदूस
 एक्ट  लागू  हो  गया  है-्तो  ब्प्ह्ते  हैं  हि:  जो  काम
 हम  ने  पहले  कर  लिया,  हमारी  ला-मिस्ट्री
 की  राय  यह  है,  उस  पर  इस  एक्ट या  को  ईभ्रस्तर
 नहीं  पड़ता  ।  हम  ने  कई  साये  से  राय  ली-
 लेकिन  ये  +हते  हैं  दिन  ये  गलत  है  in  मैं  मोर्य
 जी  से  मा  चाहता  हैं  वि  ये  गरीब  लोग
 ह...  पर  भरोसा  झर  विश्वास  रखते  हैं  कौर
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 उम्र  की  तरफ़  देखते  हैं।  वे  इस  बात  पर  विचार
 करें  कि  भावा  यह  बात  न्यायसंगत  है  कया  ?

 श्रीमती:  सुभाष  जोशी  जी  ने  इस  में  एक
 अमेण्डमेन्ट  दिया  है  -जिस  में  उन्होंने  यह  साफ़

 करने  की  कोशिश  को  है  कि  किसी  भी  वर्कर

 को  अप्रेल,  974  के  बाद  बिता  इन्क्वायरी,
 बिना  चार्जशीट  कौर  दिया  नोटिस  के  निकाला
 या  है  तो  उस  पर  इण्डस्ट्रियल  डिस्प्यूट्स
 एक्ट  की  प्रावीजन्ज  लागू  होंगी  ।  मैं  तो

 चाहूंगा  1८:  अमल,  974  से  पहले  भी  अगर
 किसी  वर्कर  को  आप  ने  विदा  चार्जशीट  झोर

 इन्क्वायरी  के  निवालों  है  तो  उस  को  पहले
 बाप  नोटिस  दीजिए,  उसके  बाद  कस  को  रुपये
 करने  की  पावर  आप  के  पार  है,  आप  सस्पेंड
 कर  दीजिए,  इन्क्वायरी  कीजिए,  वह  अपनी

 कानूनी  रिमेडी  सीक  करेगा  ।  लेकिन  यह  जॉ

 ऐटिट्यूड  लिया  गया  है  यह  ठीक  नहीं  है  ।  में
 बड़े  अदन  से  आप  से  कहूँगा  किशध्ाप  के  अफसरों
 की  राय  यह  है  कि  उन  के  ठंडे  की  बजह  से,
 उन  के  अनु  शासन  की  बजह  से  मिल  चर  रही
 है,  शिल  उस  से  बढ़ीं  चीन  रहीं  है।  मिल  चल
 रही  है  वर्क  की  इस  रीयलाइजेशन  से  कि
 मिल  उनकी  रोज़ी  है  और  जो  उनके  नेता  हैं  वे
 उनको  बराबर  सलाह  =  रहे  हैं  विमिन  को
 अलावा  दुखी  रहो  तभी  मिल  को  कलाओं
 झगड़ा  न  5'रो,  कोई  सधे  था  इस  तरह  को
 बात  न  करो  जिससे  तुम्हारा  रोज़गार  छिने ।

 पहले  से  ही  मिल  चाटे  में  है,  उसको  फायदे  में
 लाओं,  उसकी  प्रोडक्शन  बढ़ाएं  |  हम  तो
 हर  द्वन्द  उनको  यह  सलाह  देते  हैं  लेकिन
 झापकी  झाग  नागकेशर  से  हमारी  शिकायत
 यह  है  कि  हम  जहां  जाते  हैं  हमें  बांगी  तों
 मिलती  है,  चाय  का  प्याला  भी  दे  देते  हैं  ला3  न
 इंसाफ  नहीं  सीखता  है  मैं  भागा  करता  हूं
 कि  मोर्य  जी  हमें  इसाफ देंगे  झोर  कटेगा  निकलो
 यह  बनोगे  कि  कानून  था  या  नहीं  किलो  भो
 वर्कर  को  बिका  इनक्वायरी  और  चार्ज  शीट

 के  झगर  दिलाता  गया  है  तो  उसको  वहू  गले
 मानते  हैं  धौर  ह]  इन जस्टिस  को  वह  डाक
 करेंगे  q
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 SHRI  8,  M  ‘BANERJEE  (Kanpur): I  would  request  you,  Sir  to  ask
 Minister  of  Parliamentary  Affairs  to
 extend  the  time  because  many  Mem-
 bers  have  to  speak.  My  suggestion
 is,  we  can  consider  this  upto  5.30  P.M.
 today,  Let  the  first  reading  be  comp-
 Jeted  at  5.30  P.M.  There  is  no  Tul-
 mohan  Ram  tomarrow  because  Spea-
 ker  has  said  that  he  will  give  his  ru-
 ling  afterwards.  Tomorrow,  from  2
 Noon,  we  can  take  up  further  con-
 sideration  of  the  Bill.  There  is  no
 Call  Attention  Motion  tomorrow.

 There  will  be  no  Tulmohan  Ram
 tomorrow,

 SHRI  C.  M.  STEPHEN:  It  is  not  in
 your  hands.

 SHRI  K.  RAGHU  RAMAIAH:  I
 do  not  know  which  Mohanram  will
 come  tomorrow.  That  is  another  mat-
 ter,  But  I  have  no  objection  to  ex-
 tend  the  time  provided  the  Minister
 is  allowed  even  only  one  minute  80
 that  the  general  discussion  may  not
 80  on  again  tomorrow.

 SHRI  8.  M.  BANERJEE:  Agreed.
 I  generally  support  the  Bill  becau-

 se  ultimately  Government  have  de-
 cided  to  nationalise  205  textile  mills.
 I  also  support  the  suggestion  made
 by  my  hon,  friends  thet  not  only  the
 sick  textile  mills  but  all  the  textile
 mills  should  be  nationalised  without
 further  delay.

 My  other  friends  have  pointed  out
 certain  lacunae  in  the  Bill.  I  know
 Shri  Maurya  has  really  taken  enough
 pains  to  bring  some  amendments
 which  meet  our  requirements,  But
 there  are  certain  basic  things.  We
 stand  for  the  workers  and  we  want
 that  once  these  textile  mills  are
 taken  over  by  Government,  after
 nationalisation,  whether  it  is  post.
 nationalisation  wages  or  pre-nationa-
 lisation  wages,  every  wage  should  be
 properly  protected.  Here  what  has
 happened  is  that  gratuity,  bonus  and
 other  things  after  the  nationalisation
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 are  properly  protected,  but  not  in
 the  pre-take-over  period.  Unilegs  the
 Schedule  is  changed,  unless  the  priori-
 ties  are  changed,  the  workers  will  not
 get  anything  out  of  it.

 Tf  you  kindly  -refer  to  p,  8,  you
 will  find  that  gratuity  and  pension  are
 protected,  but  unfortunately  not  pro-
 vident  fund..  I  want  that  the  words
 ‘provident  fund’  should  also  be  there.
 Some  amendment  has  been  tabled  to
 that  effect.  When  Shrimati  Subha-

 dra  Joshi,  Shrimati  Roza  Deshpande,
 Shrimati  Parvati  Krishnan  and  my-
 self  met  the  hon,  Minister,  Shri  Pai,
 and  Shri  Maurya,  the  Minister  agreed
 that  this  should  be  done,  But  I  am
 now  told  that  the  Solicitor-General
 or  some  other  law  officer  does  not
 want  provident  fund  to  be  in-
 cluded  here.  His  interpretation  is
 that  it  will  be  covered  in  ‘other  mat-
 ters’.  Now  when  bonus  has  been  de-
 fined,  when  wages  has  been  defined
 and  when  there  is  provision  for  gra-
 tuity  and  pension  for  being  protect-
 ed,  why  should  provident  fund  be
 left  undefined?  Why  should  this  be
 left  vague?  Because  no  worker  is
 going  to  approach  the  High  Court
 or  the  Supreme  Court,  provident  fund

 is  a  due  which  should  be  cleared.  I
 comef  rom  Kanpur  where  there  are  il
 textile  mills.  Two  of  them  are  govern-
 ment-owned,  the  Muir  Mills  and  the
 New  Victoria  Mills.  In  regard  to  these
 mills  also,  we  want  a  proper  investi-
 gation  to  be  made.  Back  wages  have
 mot  been  paid.  In  regard  to  another
 mill,  the  Lakshmiratan  Cotton  Mill,
 non-paid  government  revenue  is  its
 capital,  They  have  not  paid  provi-
 dent  fund,  ESI  payments  and  other
 things.  This  mill  should  also  be  taken
 over,  I  feel  this  amendment  should
 be  accepted.

 The  Schedule  has  to
 would  request  you  to  see  how.
 Schedule  has  been  drafted.  First,  I
 agree  that  Government  should  realise
 their  money  in  the  form  of  secured
 loans.
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 The  secured  loans  come  first  and
 then  ‘come  the  wages  of  ‘workers.
 Unless.the  schedule  is  changed  so  that
 the  wages  of  the  workers  come  first
 and  the  secured  loans  come  later,  the
 workers  are  not  going  to  get  anything
 out  of  it.  Once  the  secured  loans
 are  realised,  what  will  be  left  for  the
 workers.  Shri  Maurya  should  consi-
 der  this  problem.  Even  tomorrow  we
 are  prepared  to  meet  and  discuss  the
 matter,  Amendments  ate  jgoing  to
 come  tomorrow.  Provident  Funds
 should’  be  included  in  clear  terms.  I
 have  talked  an  amendment,  Let  the
 Government  come  with  an  amendment
 of  their  own.  The  schedule  has  to  be
 changed;  the  priorities  have  to  be
 changed  in  favour  of  the  workers.
 Otherwise  the  hard  earned  money  of
 the  workers,  that  is  their  provident
 fund  or  back  wages  or  bonus  will  be
 lost.  When  you  take  over  nationalised
 mills  a  feeling  will  have  to  be  created
 among  the  textile  workers  that  they
 belong  to  them  and  that  they  will  have
 better  wages  and  better  working  con-
 ditions.  Otherwise  workers  will  lose
 interest.  The  reactionary  forces  who
 are  against  nationalisation  will  say
 that  nationalistion  means  bureaucra-
 tisation  and  that  nationlisation  means
 Jess  wages  and  less  provident  fund
 for  the  workers.  My  friend  Mr.
 Bhagat  just  now  posed  the  question;
 what  is  the  workers  share  in  it?
 There  will  be  a  National  Textile  Cor-
 poration  which  will  have  some  gsubsi-
 diaries.  I  hope  thot  one  of  the  sub-
 sidiaries  will  be  in  Kanpur  where
 there  are  l]  mills.  It  may  not  be  the
 State  capital  but  it  is  the  biggest
 industrial  city  in  U.P.  There  should
 be  workers’  participation  in  manage-
 ment  after  a  nationalisation  at  the
 national  level,  at  the  State  level  and
 at  the  unit  level.  Unless  they  are
 associated  with  the  means-.of  produc-
 tion  and  also  distribution,  the  workers
 cannot  be  held  responsible.  I  hope
 Shri  Maurya  will  take  some  lessons
 from  what  has  happened  in  Durgapur
 where  theré  is  a  scheme  and  also  from
 the  nati¥nalised  banks  where  wor-
 kerg  have.  been  appointed  as  Directors.
 27ll  LS—0.

 Tex.  Und,
 (Nationalisation)  Bill

 In  the  nationalised  textile  mills
 there  should  be  proper  men  for  the
 proper  job.  Sometimes  a  politician  is
 put  in  charge  and  sometimes  a  bureagu-
 crate  comes  as  the  Chairman.  I  am
 not  opposed  to  bureaucrates.  Some
 of  them  are  bad.  But  we  want  tech-
 nocrate  who  know  something  about
 textiles.  A  bureaucrat  is  one  day  the
 Chairman  of  the  IDPL  knowing
 everything  about  medicines  then  he
 comes  to  the  labour  board  knowing
 everything  about  labour  and  then
 comes  to  the  labour  board  knowing
 everying  about  rubber  and  then
 comes  back  to  the  textile.  We  do
 not  want  a  versatile  genius.  We
 want  that  those  who  are  connected
 with  textile  should  be  there.

 Shri  Maurya  should  apply  his  mind
 to  those  problems.  He  started  very
 well.  I  must  congratulate  him  for
 some  of  his  amendments.  I  also  con-
 gratulated  Mr  Pai  for  giving  me  a
 letter  assuring  me  that  the  back  wages
 will  be  protected.  It  should  be  em-
 bodied  in  the  Bill.  It  should  not  be
 left  for  the  courts  and  the  lawyers  to
 interpret.  The  workers  do  not  want
 to  have  litigation.  This  Bill  should
 give  protection  to  their  service.  Their
 services  nright  have  been  under  Tha-
 par  or  Singhania  or  any  big  mill
 owner.  But  once  they  are  taken  over
 and  nationalised  their  services  should
 continue  and  their  weges  should  be
 protected.  In  respect  of  their  provi-
 dent  fund  there  are  charges  against
 big  mill  owners.  There  have  been
 defaulters.  I  would  request  him  to
 look  into  the  matter.  I  say,  unless
 their  back  wages  are  protected,  un-
 Jess  the  Schedule  is  changed,  unless
 the  provident  fund  is  protected,  we
 shall  oppose  it.

 Nationalization  is  our  belief  and  it
 is  our  conviction.  But  nationalisation
 should  not  result  is  losses.  It  should
 not  result  in  that  the  workers  lose
 their  wages.  Nationalisation  is  eome-
 thing  sacred  for  which  we  are  plead-
 ing  so  much.  Many  workers  have
 sacrificed  their  lives.  My  leader  Mr.
 Denge,  has  spent  a  major  portion  ot
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 hig  life  for  the  cause  of  the  workers
 in  the  textile  industry.

 AN  HON.  MEMBER:  So  also  his  dau-
 ghter.

 SHRI  S.  M.  BANERJEE:  The
 workers’  wages,  providend  fund,
 everything,  should  be  protected,  This
 unanimous  demand  of  the  House
 should  be  accepted.

 Let  Mr.  Pai  apply  his  mind  to  it;
 let  the  Prime  Minister  apply  her
 mind  to  it.  If  it  is  not  amended,  if
 this  becomes  a  law,  if  this  becomes
 an  Act,  the  Supreme  Court  will  ister-
 pret  in  one  way  and  the  High  Courts
 wil]  interpret  it  in  different  ways.
 The  ‘workers  will  become  shuttle-
 cocks,  moving  from  court  to  court.

 I  would  beg  of  you  to  apply  your
 mind  to  it  afresh  and  not  to  depend
 upon  the  verdict  given  by  the  Solici-
 tor  General  or  the  Attorney  General.
 Let  them  apply  their  commonsense
 and  protect  the  rights  of  the  workers.
 The  workers  should  not  be  penalised.

 Even  in  this  movement  led  by
 right  reactionary  forces,  whether  in
 Bihar  or  elsewhere,  all  sections  of
 people  are  backing  them  minus  the
 working  class,  The  working  class  has
 not  jOined  them.  The  poor  class  has
 not  joined  them.  Under  this  Bill,  it
 is  the  workers  who  have  been  hit  and
 their  rights  have  been  affected.  In
 the  larger  interest  of  the  workers
 and  .the  textile  industry  as  a  whole,

 to  boost  up  the  production  in  the
 textile  industry,  this  unanimous  de-
 mand  of  the  House  should  be  accep-
 ted.

 I  know,  Mr.  Maurya  has  a_siheart
 that  bleeds  for  the  workers.  He
 comes  from  the  lowest  class,  the  low-
 est  rung  of  the  society.  He  is  a  Minis-
 ter  today,  He  will  never  forget  the
 days  when  he  had  to  fight  for  the
 rights  im  society,  Let  him  do  it

 NOVEMBER  27,  974  ‘Tex,  Und.  252
 (Nationalization)  Bill

 again.  Let  him  apply  his  mind  to  it.
 We  are  not  going  to  tolerate  this

 My  sister,  Shrimati  Roza  has  already
 said  it.  I  am  also  repeating  that  we
 shall  fight  the  battle  if  the  workers’
 provident  fund  and  the  wages,  are
 not  protected,  The  workers’  provident
 fund  must  be  protected,  Their  wages
 must  be  protected.  The  schedule  must
 be  changed,  The  heavens  are  not

 going  to  fall.  It  is  the  workers’  money
 and  it  must  be  paid  back  to  them.

 at  जगन्नाथ  भि  (माधुरी)  :  श्री मन
 कप  उद्योग  के  पीठ  एक  इतिहास  है  1
 प्रावश्वकता  यह  है  बि  इस  इतिहास  की  प्रदूषण
 रखा  जाय  शौर  उस  को  धूमिल  न  होने  दिया
 जाये  |  लगता  है  कि  इस  को  ही  मद्देनजर  रखते

 हुए  सरकार  राष्ट्रीयकरण  का  यह  विधेयक
 सदन  के  विचारार्थ  कौर  स्थिति  के  लिये  लाईं
 हैं,  इस  के  लिये  वह  धन्यवाद  की  मात  है  t

 श्रीमन्‌  8तीय  विश्व  युग  के  पहले  हमा रा
 देश  कपड़े  के  मामले  में  अर्त्मानर्भ  र  नहीं  था,
 उसे  विदेशों  पर  निर्भर  करना  पड़ता  था  ।
 वित्तीय  विश्व  युद्ध  में  कुछ  घटनाओं  ने  ऐसी
 करवट  ली  जिनका  देश  पर  दूरगामी  प्रभाव  पड़ा
 कौर  प्रिया  यह  देश  उन  देशों  की  श्रेणी  में
 झा  गया,  जिन्हें  कपड़  के  लिय  दूसरे  देशों  पर
 निर्भर  नहीं  करना  पड़ता  था,  भर्थाते  स्वावलम्बी

 हो  गया  t  लेकिन  उस  के  बाद  हुमा  यह  कि
 मिल  मालिकों  में  कुछ  ज्यादतियां  शुरू  कर

 दीं,  मनमानी  शुरू  कर  दी।  जहां  उन्हें  मिल
 के  चलाने  की  उचित  व्यवस्था  करनी  चाहिये,
 कर्मचारियों  के  हित  की  झोर  ध्यान  देना
 जाहिं,  मिलों  को  स्वस्थ  रखना  चाहिये,
 इन  सारी  बातों  को  नजरप्तन्दाक  कर  दिया  |
 सरकार  की  चेतावनी  पर  भी  कोई  ध्यान
 तहीं  दिया  कौर  उस  का  परिणाम  यह  सभा  कि
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 'उत् पादने मं  हास  हुआ  i  तब  सरकार  को  उन  के

 सुर संचालन  के  लिये  i0  करोड़  रुपये  की  पूजी
 लंगा  कर-जो  बाद  {6  करोड़  तक  पहुंच
 गई-एक  नेशनल  टेक्सटाइल  का  रपोरेशन  की

 स्थापना  करने  पड़ी  -  कौर  इतना  ही  नही,  इस
 उद्योग  के  से  और  स्टडी  के  लिये  तथा  उस  की

 सही  स्थिति  को  जानने  के  लिये  कि  कैसे  ओर

 क्या  झ्रावश्यक  सुधार  किया  जा  सकता  हूँ
 इस  के  लिये  97  में  श्री,  केर  श्रीनिवासन
 की  अध्यक्षता  में  एक  कमेटी  का  संगठन  हुमा
 जिस  ने  972  में  रिपोर्ट  दी  तब  तक  सिक
 मिलों  की  संख्या  जो  पहले  7  थो  67  हो  गई
 और  झकक्‍्टूबर  तक  46  ओर  बढ़  गई  ।  इस
 प्रकार  i03  सिक  मिल  हो  गई  ।  इसलिये
 राष्ट्रीय रण  की  ग्रा वश्य कता  हुई।  2  सितम्बर
 974  को  संसद  में  इस  बारे  में  बिल  पेश

 किया  गया  और  2:  सितम्बर,  i974
 को  राष्ट्रपति  ने  प्रध्यादेश  निकाला
 और  राज  हम  इस  पर  विचार  कर  रहे  हैं।  हमें
 देखना  यह  है  कि  टेक  रोवर  के  बाद  सिलों  पर
 क्या  असर  पड़ा  ?  ग्राम  इस  का  विवेचन
 करें  तो  देखेंगे  कि  टंक  ओवर  के  बाद  मिलों  के
 कार्य  संचालन  और  मैनेजमेंट  तथा  प्रोडक्शन
 पर  अच्छा  प्रभाव  पड़ा  ।  टेक  ओवर  के  बाद
 200  करोड़  २०  का  उत्पादन  हो  सका  एक

 लाख  लोगों  को  रोजगार  मिल  सका  और
 800  करोड़  ३०  से  ज्यादा  का  कपड़ा  हम

 शेक्‍्सपोर्ट  कर  चुके  ।  इसलिए  प्रावश्यक  हुमा
 कि  इनका  राष्ट्रीयकरण  किया  जाय  L

 अपनी  सहमति  देने  के  पहले  में  झपना
 कर्तव्य  समझता  हूं  कि  सरकार  को  कुछ
 सुझाव  |  जब  किसी  उद्योग  का  राष्ट्रीयकरण
 होने  को  होता  है  तो  उस  के  उत्पादन  संचालन
 आदि  विषयों  के  बारे  में  सबज़ बाग  दिखाया
 जाता  है  |  लेकिन  जब  राष्ट्रीयकरण  हो  पाता

 है  तब  बहु  परिणाम  सामने  नहीं  धाता  है  v

 उदाहरण  के  लिय  कोयला  खान  राष्ट्रीयकरण
 की  बाल  ले  f  चैक  संयम  कम  है  इसलिये  उस
 विस्तार  में  में  नहीं  जाता,  कुछ  निजी  विचार
 सरकार  के  सामने  रखता  चाहता  हूं  कौर  वह
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 यह  क  इस  कड़ा  सिलों  से  ड्राप  उचित

 उत्पादन  नहीं  प्राप्त  कर  सक  जब  तक  पुरानी
 मिलों  की  मरम्मत  नहीं  करें,  नई  मशीने  न
 लगाये  n  क्योंकि  प्रगर  मौडनाइजेशन  नहीं
 हता  हैँ  तो  प्रोडक्शन  नहीं  होगा  ।  इसलिये
 मौडनइजेशन  जरूरी  है  ।

 तीसरी  बात  यह  है  कि  मज़दूरों  से  हमारा
 सम्बन्ध  मधुर  होना  चाहिये  |  इसलिए  एक
 नोट  साफ़  वार्निंग  करना  चाहता  हूं  कि  अभी
 से  एसी  व्यवस्था  हम  करें  जिस  से  मज़दूरों  में

 मधुर  सम्बन्ध  बने  रहे  ताकि  उत्पादन  को
 धक्का  न  लगे  और  मिल  चलती  रहे  इस  के
 साथ  मिलों  में  स्वं साधारण  के  उपयोग  के
 लायक  कपड़ा  पैदा  हो  जिस  का  उचित  रूप
 से  वितरण  हो।  मिलों  के  धन  का  दुरुपयोग  न  हो
 चोर  बाजारी  रोकी  जाय  और  एक्पसो्ट
 पर  ध्यान  देता  चाहिये  क्‍योंकि  देश  के  विकास
 के  लिय  हमें  विदेशी  मुद्रा  चाहिये  ।  इस  काम  के
 लिय  कपड़ा  उद्योग  सब  से  बड़ा  साधन  है।
 इसलिय  हमें  अच्छा  बनाने  चाहिये  ताकि  दुनिया
 के  कम्पटीशन  में  हम  टिक  सके  ।  इन  सत्र
 बातों  को  ध्यान  में  रखते  हुए  हमें  एक्सपोर्ट  को

 बढ़ावा  देता  है  t

 कुछ  कपड़ों  पर  कंट्रोल  है  i  जो  कंट्रोल
 कपड़े  की  व॑  राइट  हैं  तो  सम्बद्ध  मंत्रालय  के

 द्वारा  क्यों  नहीं  नुमाइश  होती  जिस  से  लोग
 उन  को  देख  सके,  पहचान  सके,  उन  को  पहनने
 की  जानकारी  हासिल  कर  सके  शौर  उस  के
 क्रय  के  लिये  उन्मुख  हो  सके  q

 इन  शब्दों  के  साथ  म  इस  विधेयक  का
 समर्थन  करता  हू  ।

 SHRI  DHAMANKAR  (Bhirwandi):
 I  rise  to  support  this  Bill,  but  है
 would  like  to  make  certain  sugges-
 tions  and  certain  remarks.

 One  hon,  friend  has  just  said  that
 these  mills  are  entrusted  to  the  Com-
 merece  Ministry  but  now  the  nationa-
 lisation  Bill  has  been  brought  for-
 ward  by  the  Ministry  of  Industry.
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 In  my  speech  during  the  Budget  de-
 bate  on  ,'the  Commerce  Ministry's
 Demands  I  had  made  a  point  that
 textile  mills  should  be  within  the
 purview  of  the  Industries  Ministry
 and  not  the  Commerce  Ministry  be-
 cause  Textile  is  industry  and  now  the
 nationalisation  Bill  is  rightly  piloted
 by  the  Industrial  Development
 Ministry.

 T  welcome  the  Bill  on  two  counts.
 One  is  that  it  is  going  to  augment  the
 production  and  distribution  of  cloth
 to  the  poor  people  and  the  other  is
 that  it  is  going  to  give  employment
 to  the  unemployed  people  in  this
 country.’  The  objective  of  the  Bill
 is  very  laudable  but  there  are  very
 Many  difficulties  in  achieving  the  ob-
 jective  because  many  times  these
 mills  have  been  entrusted  to  capita-
 lists  and  there  were  many  benami
 transactions,  And  at  the  purchase
 and  selling  ends  premium  has  to  be
 Paid  and  the  benami  transations  are
 quite  rampant  and  because  of  that  the
 mills  become  sick.  These  mills  be-
 came  sick  not  because  they  were  un-
 derfed  but  because  they  were  over-
 fed  and  I  am  sorry  to  say  that  some
 of  the  nationalised  textile  mills  are

 also  not  free  from  this  evil.

 Some  fifteen  months  back  there
 was  a  boom  in  the  textile  trade,  es-
 pecially  cotton  cloth  and  yarn  and
 the  prices  rose  by  200  to  300  per  cent.
 Where  did  all  that  money  go?  Not
 only  the  premium  had  to  be  paid  but
 it  had  to  be  paid  one  week  in  advance
 and  then  only  the  delivery  was  effec-
 ted,  I  come  from  a  textile  centre
 where  both  the  handlooms  and
 powerlooms  are  working.  They  had
 to  buy  yarn  by  paying  premium
 In  this  evil  practice,  even  some  of
 the  nationalised  mills  are  involved.  I
 do  not  say  that  all  are  involved  but
 some  are  involved.  That  must  be
 stopped.  Otherwise,  ig  the  same
 malpractice  continues,  instead  of
 these  mills  making  profits,  they  will
 again  go  sick,
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 One  more  point  I  would  like  to
 make  is:  is  the  nationalisation.  of  the
 textile  mills  going  to  help  in  any  way
 the  decentralised  sector  of  power-
 looms  and  the  handlooms?)  When
 ever  there  is  boom’  in  the  marikét,
 both  these  sectors  are  put  at.  the
 mercy  of  these  dalals  and  these  mills
 They  have  to  buy  the  yarn  at  what-
 ever  prices  they  quoté.  Not  only  that
 they  have  to  pay  advance  peremium
 and  there  are  the  benami  transac-
 tion  and  then  only  they  get  the
 yarn,  ॥  would  request  the  hon  Minis-
 ter  to  see  that  some  responsibility
 of  supplying  yarn  to  these  decentra-
 lised  sectors  of  powerlooms  and
 handlooms  is  entrusted  to  these
 nationalised  mills.

 Some  mills  in  the  Maharashtra
 State  were  taken  over  by  the  Maha.
 rashtra  Government  in  1959.  They
 went  into  liquidation  ang  thousands
 of  workers  were  made  unemployed.
 The  Maharashtra  Government  came
 forward  to  ease  the  situation  and
 took  over  the  management  of  these
 mills  from  the  Liquidator,  They  have
 invested  more  than  Rs.  4  crores  and
 created  assets  in  these  mills  and  now
 these  mills  are  working  well  and
 making  profits.  Now  these  mills
 which:  were  making  losses  were  made
 profitable  ones.  The  workers  co-ope-
 rated.  Sometime  ago  the  workers  de-
 manded  D.A.  The  Government  said
 that  they  will  have  to  wait  till  the
 mills  are  put  in  a  sound  position.
 Now,  they  are  partially  paying  the
 dues  of  DA.  But  that  responsibility
 Centre  should  not  disown.  What  is
 agreed  to  by  the  State  Government
 and  what  is  due  to  the  labour  should
 be  the  first  responsibility,  Just  now,
 an  hon.  friend  said  that  the  priority
 in  the  Schedule  will

 the  first  charge,  but  at  least  the
 second  priority  should  go  to  the  ar-
 reats  of  bonus,  provident  ‘fund

 Poa
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 workers  became  unemployed  and
 when  they  were  taken  over,  the
 workers  were  taken  back  but
 ‘their’  continuily  of  service  was
 discontinued;  the  continuity  of  service
 should  be  maintained  and  should  be
 restored  and  some  provision  should
 be  made:  The  Mahashtra  Govern-
 ment  invested  Rs.  3573  lakhs.  The

 Government  of  India’s  National
 Textile  Corporation  has  given  only
 Rs,  869  lakhs  for  running  sick  mills.
 Now  according  to  this  Bill  the  NTC
 will  have  subsidiaries  in  these  States.
 I¢  there  is  no  machinery  to  work  the
 mills,  I  can  understand  and  that  sub-
 sidjary  organisation  should  be  creat-
 ed  to  work  the  mills  but  where  there
 is  efficient  machinery  working  very
 competently  and  where  they  have
 achieved  some  expertise  in  the  trade
 there  is  no  need  for  subsidiary  or-
 ganisation.  If  you  go  through  the
 report  of  NTC  you  will  find  they
 are  doing  very  well.  Il  suggest  when
 such  organisation  is  already  there
 like  for  example  in  Maharashtra  and
 Tamilnadu  no  subsidiary  organisa-
 tion  is  necessary.  With  these  words

 *I  support  the  Bill.

 SHRI  B.  R.  SHUKLA  (Bahraich):
 Food  and  cloth  are  the  top-ranking
 Priority  items,  they  are  the  basic
 necessilies  of  life.  Food  has  already
 been  discussed  in  the  House.  Now

 teday  we  are  discussing  cloth  position
 in  the  country.

 By  grace  of  nature,  we  have  got
 only  3  months  of  cold  season.  In  these
 three  months  the  hon.  Minister  knows
 the  appaling  condition  of  the  semi-
 naked  iil-clad  millions.  of  the  poor
 people  In  the  country.  Whenever  we
 visit  any  corner  of  the  country  we
 see  the  tragic  human  condition  an  a
 very  large  and  extensive  scale.

 The  Bill  wants  to  provide  and  dis-
 tribute  cloth  at  fair  and  equitable
 Price  te  millions  of  this  country.

 in
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 urban  sector  alike,  at  least  throgh-
 out  Northern  India.  Government
 should  take  steps  for  manufacture  of
 the  marking  cloth  which  can  be  used
 by  poor  masses.

 My  second  point  is  this.  This  jis
 about  the  production  of  standard
 cloth.  What  happens  is  this  the  mill
 owners  go  On  paying  the  fine  and
 what  I  would  suggest  is  that  all  the
 fine  cloth  which  is  produced  by  them
 (in  place  of  standard  cloth)  during

 the  particular  period  should  be  con-
 fiscated  and  it  should  be  distributed
 at  same  reduced  rate  to  the  consu-
 mers  in  place  of  the  standard  cloth
 which  was  expected  of  these  mills.
 This  is  my  submission.

 Hon.  Members  raised  the  point
 about  protection  of  workers.  I  would
 say  that  under  Section  4  there  is
 ample  and  adequate  provision,  Ser-
 vice  condition  of  every  employee  is
 safeguarded  under  Industrial  Dispu-
 tes  Act  ‘1947.  They  will  remain  in-
 tact  on  the  basis  of  the  law  as  _  it
 stands  now.  As  regards  guarantee  of
 payment,  Part  B  of  the  Schedule
 gives  secured  loans  first  priority.  The
 second  priority  is  given  to  wages  and
 salaries  and  other  dues  to  employees.
 The  dyes  accruing.  during  the  pre-
 take-over  management  period  get
 second  priority.  So  far  as  the  post
 take-over  management  period  ‘is  con-
 cerned,  I  think  the  dues  have  already
 been  paid  because  these  mills  have
 been  brought  within  the  management
 of  public  sector.  Therefore,  such
 charges  are  net  there  |  would  be
 glad  if  the  position  is  clairfied  fur-
 ther  to  the  satisfaction  of  the  work-
 ing  people  and  the  hon,  members  of
 this  House  if  it  is  also  made  2nd
 charge  on  the  revenue  and  fund  of
 these  textile  mills.

 Fourthly,  the  position  of  the  hon.
 members  of  Parliament  has  been  put
 at  par  with  the  position  of  the  Presi-
 dent  of  India.  The  President  of  India
 in  issuing  the  ordinance  has  to  sign
 on  it  suggested  by  the  Ministry  and
 the  Ministry  signs  on  the  document
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 prepared  by  the  Secretariat  The
 Members  of  this  House  have  no  option
 but  to  extend  their  support  and  put
 their  stamp  of  approval  because  such
 an  extensive  bill,  having  such  im-
 portant  measures  is  not  going  to  be
 allowed  to  be  discussed  fully,  to  be
 modified  or  in  any  way  changed  or
 revised  because  it  is  a  fait  accompli.
 I  wish  that  this  Bill  would  have  been
 brought  within  the  normal  course  of
 things.  There  should  have  been  a
 Select  Committee  of  this  House  who
 should  have  ‘been  directed,  if  the
 Measure  was  very  urgent  and  impor-
 tant,  to  submit  its  report  within  a
 week,  Then  there  would  have  been
 justice.  We  want  to  know  why  after
 the  take-over  of  03  mills,  they  are
 again  designated  as  sick  textile  mills,
 We  want  to  know  what  kas  Govern-
 ment  done  to  restore  their  health?
 How  has  their  condition  been  improv-
 ed  during  the  period  of  management
 by  the  National  Textile  Corporation
 and  how  -had  this  huge  amount  to  be
 given  been  calculated  before  hand?
 How  the  hon,  members  can  say
 whether  this  amount  which  is  to  be
 paid  to  a  particular  undertaking  is
 correct  or  not.  We  have  to  sign  the
 document  in  a  blind  fashion  and  this
 is  circumventing  the  rights  and  privi-
 leges  of  this  Parliament.

 SHRI  0.  M.  STEPHEN  (Muvattu-
 puzha):  Mr,  Chairman,  Sir,  J  would
 appeal  to  the  Minister  Incharge  of
 the  Bill  to  take  note  of  very  pecu-
 iar  circumstance  which  has  developed
 in  the  House  during  the  discussion  on
 the  Bill.  On  the  one  hand  there  is
 all  round  appreciation  of  step  take
 by  the  Government  in  regard  to  nat-
 jonalisation.  I  do  not  think  any
 other  measure  has  received  such  a
 measure  of  unstinted  approval,  app-
 reciation  and  support,  On  the  other
 hand  there  is  alJ  round  sentiment
 very  strong,  very  deep,  very  unrest-
 rained,  without  any  party  affiliation,
 unanimous  sentiment  of  resentment
 against  the  type  of  mental  working
 which  bas  induced  the  framers  of
 the  Bill  to  incorporate  certain  prov-
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 sions,  |  mo  referring  to  the  provision
 concerning.  the.  liabilitles  owned  to

 the  employees.
 As  very  rightly  pointed  out  by  my

 friend  who  spoke  here,  Mr  Tridib
 Chaudhuri,  this  is  not  only  a  congen-
 sus,  but  this  is  a  uniform  opinion
 emerging  from  the  floor  of  the  House.
 Let  it  not  be  taken  note  of  casually
 and  generally  as  the  Government  is
 prone  to  react  to  these  things.  This  is

 a  very  extraordinary  development.
 Government  in  its  due  deference  to
 the  sentiments  of  Parliament,  must
 take  note  of  this  particular  reaction,
 Otherwise,  I  would  certainly  support
 the  comment  of  Mr.  Tridib  Chaudhuri
 that  failure  to  take  note  of  this  will
 be  underlined  to  show  the  shallow”
 ness  of  the  respect  the  Government
 is  accused  of  having  towards  Parlia-
 ment,  from  the  Opposition  Members.
 This  wil]  only  underline  that  that  ac-
 cusation  is  not  without  merit.

 Sir,  speaking  on  this  Bill,  7  am  go-
 verned  by  two  sentiments.  On  the
 one  hand,  I  have  before  me,  the  view,
 the  panoramic  picture  of  a  particular
 line  of  progressive  evolutions  where-
 by  a  considerable  section  of  a_  vital
 industrial  sector  In  this  country  is  pas-
 sing  into  the  hands  of  the  Govern-
 ment  step  by  step  beginning  with  the
 Industries  Development  and  Regula-
 tion  Act.  Beginning  with  one  or  two
 mills,  we  have  passed  on,  step  by
 step,  and  come  to  1974,  when  we  are
 taking  over  03  mills.  The  National
 Textile  Corporation  was  set  up  in
 1968.  Seventeen  textile  mills  was  the
 number  that  we  had.  This  rose  to
 8  in  March  97l,  47  in  972  and  108,
 today,  in  1974.  So  far,  it  was  under
 the  tutelage  of  the  management  of
 the  Government.  The  basic  charac-
 ter  changes  today  when  the  Bill  is
 being  passed,  namely,  it  is  becoming
 a  national  property.  The  principle  of
 nationalisation  is  accepted  and  imp-
 lemented.  To  that  extent,  here  is  a
 historic  development  which  has  got  to
 be  complemented  and  I  take  it  as  the
 beginning  of  the  nationalisation  of  the
 textile  mills  which  will  have  to  take
 place  if  not  today,  ‘tomorrow.  To
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 that  extent,  this  is  an  admirable  posi-
 tion  and  the  National  Textile  Corpo-
 ration  will  be  having  L.63  lakhs  of
 workers  under  it  and  will  be  com-
 manding  76  per  cént  of  the  total
 spindlage,  22  per  cent  of  the  total
 Ioomage  and  6  per  cent  of  the  total
 working  force  working  in  the  textile
 mills.  It  is  in  this  respect  I  say  that
 it  is  a  good  development.

 But,  Sir,  when  this  good  develop-
 ment  has  to  be  welcomed  whole  hea-
 rtedly,  that  particular  section  which
 has  got  to  cooperate  with  it,  and
 which  must  have  a  claim,  that  parti-
 cular  section,  it  appears,  has  been
 singled  out  for  a  cruel  saddistic  dis-
 eriminatory  treatment.  I  fing  be-
 fore  me  two  sectors.  One  is  the  for-
 mer  owners  and  the  other,  the  poor
 workers.  For  the  former  owners,  of
 course,  compensation  has  been  given.
 I  would  nof  go  into  that  question  now,
 It  is  a  large  question.  |  do  not  want
 to  deal  with  it  now.  Twenty  eight
 crores  have  been  allotted.  Alright.
 Even  then,  you  are  not  satisfied  with
 it.  You  think  that  if  there  is  a  de-
 lay,  they  must  be  compensated.  Four
 per  cent  interest  you  have  provided
 for  them.  This  is  the  reserve.  You
 say  that  it  has  got  a  retrospective
 operation;  retrospective  operation
 must  be  provided  for.  You  also  say
 that  for  period  of  retiospective  opera-
 tion  every  mill  must  have  some  amount
 every  month.  This  has  been  so  me-
 ticulously  provided  for,  Everything

 is  provided  for.  But,  when  we  come
 to  the  workers,  what  do  we  find?  You
 find  a  distinction  between  the  pre-
 take-over  period  and  the  after  take-
 over-period.  For  the  after  take  over
 period,  you  say  that  you  would  ac-
 cept  the  Hability.  For  the  pre-take-
 over  period,  you  would  not  accept  the
 liability.  Here,  there  is  one  wonder-
 ful  thing.  I  do  not  know  whether  it
 is  deliberate  or  whether  it  is  some
 dvafting  imaccuracy.  Whereas  in
 clause  5  (l)  you  say  that  you  would
 not  accept  the  liability  prior  to  the
 date  of  take-over,  in  clause  5(2)  you
 say

 “save  as  otherwise  provided  else-
 where  in  this  Act,  no  claim  for
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 wages,  rate,  rent,  taxes,  provident
 fund,  pension,  gratuity  or  any  other
 dues  in  relation  to  a  sick  textile
 undertakeing  in  respect  of  any
 period  prior  to  the  appointed
 day,...”

 “Appointed  day’  is  in  April.  But
 takeover  day  is  in  1972,  97l,  ‘1969,
 whatever  that  be.  You  say  after  this
 if  there  is  any  liability,  not  enforci-
 ble.  I  do  not  under  stand  what  this
 is

 MR,  CHAIRMAN:  Please  conclude.
 There  are  other  members  also  wanting
 to  speak  and  the  Minister  has  to  be
 called.

 SHRI  C.  |  STEPHEN:  I  do  not
 want  to  be  perfunctory.  I  do  not  want
 to  speak  for  the  sake  of  it.  Iam  a
 trade  union  leader  myself.  Here  is
 a  section  of  people  who  are  affected.
 If  I  am  not  permitted  to  plead  for
 them,  I  do  not  consider  my  member-
 ship  of  Parliament  worth  having.  I
 must  have  my  right  to  put  it  on  re-
 cord.  I  am  pleading  for  them,  not
 speaking  for  the  love  of  it.  I  want
 to  go  on  record  that  [  feel  so  strongly that  the  workers  are  being  discrimi-
 nated  against.  I  am  ashamed  to  be  a
 party  to  that  position,  I  want  to  put
 this  on  record.  That  is  what  we  are
 finding.

 Looking  to  the  background,  these
 mills  have  been  with  you  for  years
 on  end,  The  workers  have  been  with
 you  for  all  these  years.  You  took
 them  over  as  continuing  concerns,
 There  are  two  Acts,  the  Sick  Textile
 Undnertakings  (Takeover  of  manage-
 ment)  Act  under  which  46  mills  have
 ‘been  taken  over  and,  and  then  the
 Industries  (Development  and  Regul-
 ation)  Act  under  which  56  mills  have
 been  taken  over.  These  are  contin-
 uing  mills  which  you  took  over.

 The  workers  have  been  with  you.
 Years  have  gone  by.  You  had  ag-
 reed  to  pay  them  what  was  due  to
 them  before  the  date  you  took  over,
 But  the  proceedings  were  suspended.
 Now  you  say  that  the  suspension  will
 evaporate  after  three  years.  Till  975
 was  the  period.  During  this  period,
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 the  workers  were  not  able  to:  get  the
 award  implemented.  They  were  not
 able  to  proceed  with  the  whole  thing.
 They  were  not  able  to  get  relief.  Now
 by  a  statute  you  come  and  say  that
 whatever  was  due  before  the  period,
 whith  you  kept  under  suspension,could
 be  collected  by  the  workers  from  the
 former  owners.  For  my  Rs.  50  or  Rs.
 00  or  whatever  it  is,  I  must  go  to
 some  former  owner.  You  are  paying
 the  former  owner.  What  connection
 have  J  with  them.  Nationalisation  is
 the  thing.  In  that  I  am  the  principal
 partner,  If  I  am  to  be  discriminated
 against,  nationalisation  will  have
 absolutely  no  meaning.

 I  do  not  know  how  much  money
 is  involved  in  the  whole  thing.  But
 I  would  certainly  say  that  this  ap-
 proach  is  dangerous,  Apart  from  the
 money  involved,  the  approach  is  dan-
 gerous  in  that  it  is  indicative  of  a
 mental  attitude  of  being  solicitous
 about  the  4  per  cent  of  the  former
 owners  but  of  being  Shylockian  about
 the  payment  of  dues  to  the  workers.
 To  that  extent,  this  will  stand  as  a
 draconian  legislation  as  far  as  the
 workers  are  concerned.  Shri  Maurya
 should  take  note  of  the  unanimous
 feeling,  irrespective  of  party  affilia-
 tion,  class  interests  and  other  interests
 expressed  in  this  House  concerning
 this  draconian  aspect  of  the  Bill  and
 it  should  be  amended  accordingly.  4
 hope  this  will  be  taken  note  of  and
 gore  amendments  will  be  incorporat-

 ओमान-शुभता  at  (बबाविवी  चौक)

 स्थापति  भेंगी  क्य  अुंकिसमंथकर्म है  इसलिए

 में  अपनी  बाद  सिंह  कुछ  पा येट्स  में  रखना

 San  Fone  ee  ह  मा
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 wed i  भोर  मंत्री-महोदय.  से  दरख़्वास्त'
 करना  चाहती हू  कि  जैसे  पहले  लोग  पचिदूंदी
 सें  लिखा  करते  a  कि  इस  ख़त.  को  शार
 समझे,  वैसे  ही  मेरे  कम  बोलने  से  बहु  इस
 की  कम  इस् पार्ट स्ट  न  समझे,  बल्कि  इस  को

 बहुत  महत्व  दे  1

 पहली  बात  यह  है  कि  एसेंस  का  मोडिंटीज
 के  बारे  में  सरकार  को  एक  ही  सद्क़ा  यह  बीती
 बना  लेनी  चाहिए  कि  उसको  टेक  भौवें
 कर  लिया  जाय  i  क्योंकि  सिफ  सिक  मिल्स
 की  बात  नहीं  है  शौर  भी  दूसरी  'भिलट  की
 बात  बहुत  लोग  कर  चुके  है  कि  वह  प्रोडक्शन
 आना  कर  दम  कर  देते हैं  1 यहां  कल्सी  क्लास
 मिल  का  मुझे  मालूम  हैं  जहां  मजदूरों को  हिसाब
 से  पैसा  मिलता  हैं  तो  भी  बे  उन  से  कहते  हैं  कि

 हम  तुम्हारी  शिफ्ट  डालते  रहेगे  पैसा  तुम
 को  दे  देंगे,  तु  :  प्रोडक्शन  मत  करो  1  प्रोडक्शन

 दिखा  देते  हैं  भोर  करते  नहीं  हैं  ।  इसी  तरह
 औरों  के  बारे  में  भी  जिक्र  किया  गया  कि  लोग

 फाइन  दे  देते  हैं  प्रोडक्शन  नहीं  करते  हैं  जितना
 कि  करना  चाहिए  ।  इसलिए  बाकी  को  भी
 टेक  रोवर  करें  i

 दूसरी  बात  मैं  कहना  चाहती  हूं  कि  इस
 बिल  के  स्टेटमेंट  ऑफ  आचजेक्ट्स  में  लिखा

 है  कि  अनिता  का  ध्यान  रखते  हुए,  उन  के  तौर

 कार्य बात् ताओं  के  हित  में  इन  को  लिया  जा  रहा  है,

 तो  सब  से  पहली  बात  तो  यह  देखनी  चाहिए

 1 ह  लेकर  का  पाटिसिपेशन  इसमें  है  या  नहीं  ।

 काफ़ी  झर सा  हो  गया,  पब्लिक  -  पंदरदें+ग्स

 बेटी  ने  एक  रिपोर्ट  दी  थी  जिस  में  यहँ  खास

 सज्जा  दिलाई थी  कि  यकसू  का  पा्टिसिपेशन

 नीचे  से  लेकर  ऊपर  तक  होदा  चाहिए.।  क्यों

 कि  यह  नई  मिल्स  देके  रोवर  की  जा  रही  है

 इसलिए  मैं  समझती हूं  कि  इस  से  भमुकासिय

 समय  रहीं  होगा  जब  सरकार  इस  पालिसी.

 की  प्रपेशाएंगी  ज़ोर  उस  को  श्र  ते  में  लाएगी  ।

 rcp
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 os  श्रीचंद  बात  1 |  है  Po  add का  जो  भी

 प्राविडेंट  फंड  हो  जिस  के  लिए  हम  सभी  लोग

 बहुत  रह  चुके  हैं,  उस  की  भी  लायबिलिटी

 सरकार  को  अपने  ऊपर  लेनी  चाहिए  |  उस  को

 इस् तोर  नहीं  करना  चाहिए  ।  यह  मजदूरों
 के  प्रति  बहुत  भारी  अन्याय  होगा  और

 जेशन  लाइजेशन  के  इसी  हमेशा  के  लिए  उन  की

 एक  बेजुडिस  हो  जायेगी,  वह  समझिये  कि

 'नेशनलाइजेशन  का  मतलब  है  कि  हमारे

 हितों  की  रक्षा  नहीं  होगी  ।

 चौथी  बात  यह  है  कि  जो  शेड्यूल  में
 परिवर्तन  करते  के  लिए  सदस्यों  ने  नहा  है,
 मैं  सोचती  हूं  कि  बेंस  का  पहला  साजे  होना
 चाहिए  ।  सरकार  का  काम  और  बैकों  का
 काम  फिर  भी  थोड़ा  बहुत  चल  सकता  है
 अगर  उन  को  ए+  दम  से  पेमेंट  न  हो  पर
 जो  मजदूर  हैं,  कारीगर  हैं,  जिन्होंने  सारी
 सारी  उम्र  पनी  लगा  दी  इस  काम  में  उन
 के  न्यूज़  उन  को  नहीं  दिए  जाएंगे  तो  वह
 दोबारा  जवान  होकर  कमाने  वाले  तो  हैं
 नहीं,  उन  ह." क  मसा  उन  को  न॑  दिया  जाना  यह
 बड़ा  भारी  अन्याय  होगा  मजदूरों  के  साथ  ।
 इसलिए  उस  को  पहली  जिम्मेदारी  मानती

 आमिए  ।

 झा खिरी  बात  में  यह  कहना  रहती  हूं,
 ग्मभी  श्री  एच०  के०  ए  ०  भा  ने  जो  जऋ
 किया  है,  जैसे  प्र मो ध्या  टेक्सटाइल  मिल
 दपरपोरेशन  ने  ले  की  थी,  कॉरपोरेट।  लेने
 'के  बाद  उस  में  इसको  जसा  ख  7  को  भर
 बेईमानी  बगेरहू  सी  शिकायतें  मजदूर  भाई
 करते  रहे,  बड़ी  मुश्किल  से  उन्होंने  एंक्वायरी
 कमेटी  एक  सेट  पप  करवाई,  उस्क्यायरी  कमेटी

 सेट  बप  होने  के  बाद  वहां  के  जो  मैंनेजर  थे

 उन्होंने  कह  दिया  कि  एंक्वायरी  कमेटी  जश्न

 आएगी  तो  उन  को  पिटाई  मिल  के  इन्दर

 होगी, तब  भी  एंक्वायरी  की  गई  a  जिन्होंने

 सब.  कुछ  किया,  शादी  कराया,  जिन  के

 खिलाफ  जोश  एस्ट्रैब्लिश  हो  गए  उन्हें

 Tex.  एक,  306
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 हटाना  दूर,  उन  की  तरक्की  कर  दी  गई  कौर
 है  सकी  फर  के  उन्हें  मिनिस्ट्री  में  कहीं  लाया
 गया।  मेर।  श्राप  से  यह  कहना  है  कि  भ्रमर  नहीं
 चलती  है  मिल  तो  राज  भी  वहां  के  मजदूरों
 को  उसे  सौंप  कीजिए  ।  वे  इस  से  बैहूतरचलाने
 वाले  हैं।  बजाय  इस  के  कि  ग्रुप  रोज  दस  को

 निकाले,  पांच  को  निकालें,  20  को  निकालें,
 इस  से  प्रिया  है  कि  स्वराज  उन  को  सौंप  दीजिए,
 ये  इस  को  प्रच्छी  तरह  से  चलाएंगे  |  मगर  उन
 के  साथ  इस  तरह  से  जो  अन्याय  रोज  हो  रहा
 है  इस  को  रोकता  चाहिए  ।  इसी  लिए  मैंने  एक
 झमेंडमेंट  भी  दिया  है  |  असेंसमेंट  के  वक्‍त  में
 उस  का  जिक्र  करूंगी  कि  जो  आप  का  कान न
 है  वह  कानून  कम  से  कम  तब  से  तो  लागू  हो
 ही  जाना  चाहिए  कौर  उन  को  छूट  इंडस्ट्रियल

 डिस्प्यूट्स  ऐक्ट  से  नहीं  मिलनी  चाहिए.  जब
 से  श्राप  ने  उस  को  टेक  ओवर  कर  लिया।  उस
 तारीख  से  तो  उस  को  लाग  हो  ही  जाना  चाहिए
 हुम  तमाम  वकीलों  से  हस  के  या जत  राय  ले

 चुके  ।  इसलिए  में  बाप  से  कहना  चाहती हूं
 कि  बाप  उन  को  मजबूर  सत  करिए  कि  वे
 गरीब  आदमी  अदालतों  में  घूमते  फिरें  ।  एक
 तो  वे  डिसमिस  हो  गए,  ऊपर  से  हज़ारों  रूपये
 बहां  जा  कर  खर्च  करें।  जब  कि  सरकार  जानती
 है  कि  कानून  में  कमजोरियां  है  तो  इस  कानून
 को  ठीक  कर  देता  चाहिए  ।

 चलो  सुवेद  प्रसाद  बर्मा  (नवादा)  :
 सभापति  महोदय,  मैं  सिक  टेक्सटाइल
 अन्डरटे  किस  नेशनलाइज  शन  बिल  का  समर्थन
 करता  हूं  कौर  समर्थ  न  करते  हुए  मंत्री  महोदय
 को  बधाई  देता  हूं  कि  वे  जिस  तत्परता  के  साथ
 इस  बिल  को  लाए  कौर  इस  सदन  में  जो  उन्होंनें
 आश्वासन  दिया  है  मजदूरों  के  प्रति  दत्त  क ेलिए
 भी  में  उन्हें  बधाई  देता  हूं।  लेकिन  साथ  साथ
 विवेदन  करना  चाहता  हूं  कि  भाप  की  जो

 भावनाएं  मजदूरों  के  वेतन  एवं  सुविधा  के
 सम्बन्ध  में  हैं  सचमुच  में  वे  भावनाएं  इस  बिल
 में  व्यक्त  नहीं  हुई  है  -  मैं  भाप  से  निवेदन
 करूंगा  कि  झपकी  जो  धावनाएं  मजदूरों
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 के  प्रति  हैं  उन  भाव नाश ों  को.  इस  बिल  में
 भी  लाने  की  कृपा  जरूर  करें  ।

 जहां  तक  पुरानी  मिलों  के  जिम्मे  जो

 मजदूरों  का  बकाया  है,  उस  का  संबंध  है,  उस
 संबंध  में  मेरा  कहना  यह  है  कि  वह  बकाया  उन
 को  जरूर  मिलना  चाहिए  कौर  जो झाप

 मु  बजा  दे  रहे  हैं  उस  में  से  ही!  वह  रकम  देनी

 चाहिए  |  चाहे  बहू  बकाया  बंधन  का  हो,
 अथवा  भविष्य  निधि  का  या  लेबर  कोर्ट  के

 एवार्ड  का  हो,  प्राथमिकता  देकर  भुगतान  कर
 देना  चाहिये  ।

 कब.  मैं  श्राप  का  ध्यान  गया  जिले  की

 काटन  ऐंड  जूट  मिल  की  ओर  ले  जाना  चाहता

 हूँ।  उस  मिल  के  साथ  जब  पुराने  मालिक

 की  वह  मिल  थी,  लीज़  में  दी  गई  थी,  उस  वक्‍त

 से  लेकर  कब  तक  वहाँ  के  मजदूरों  की  यूनियन
 के  साथ  मेरा  संबंध  रहा  है  1  उस  के  संबंध  में

 माननीय  सदस्य  श्री  ईश्वर  चौधरी  ने  जिन

 बातों  को  व्यक्त  किया  है  बस्ती:  उन्हें  उसकी

 दीक  जानकारी  नहीं  है  I  जब  मिल  का  टेक

 प्रोवर  हुआ  तो  यहां  तो  एक  आफिसर  प्लान

 स्पेशल  ड्यूटी  भी  बी०डी०त्विपाठी  भेजे  गए।

 यह  बात  तय  हुई  थी  कि  पुराने  मजदूर  ही  लिए

 जाएंगे  ।  लेकिन  उस  अाफिसर  शान  स्पेशल

 ड्यूटी  ने  दो  ढाई  सो  मजदूर  बाहर  से  कानपुर
 बारह  से  ले  जा  कर  वहां  रख  दिये  |  शौर

 कहा  कि  सफाई  में  है  ।  मिल  चालू  होने  के

 समय  पुराने  मजदूरों  को  ही  लिया  जायेगा

 शौर  ये  सभी  हटा  दिये  जायेंगे  ।  पर  ऐसा  नहीं
 किया  ।  पीछे  जब  मिल  चालू  होने  की  बात  भाई

 तो  उन्होंने  उन्हीं  नए  मजदूरों  को  लेना  प्रारम्भ

 क्र  दिया।  मैं  धन्यवाद  दूंगा  मैनेजिंग  डायरेक्टर

 टेक्सटाइल  का रोटेशन  के  श्री  जे०  सी०  जेटली

 को  कि  उन  की  नोटिस  में  मैं  यह  बात  जब

 लाया,  तब  उन्होंने  झा डेर  दिया  कि  जो  पुराने

 मजदूर  हैं  वही  लिए  जाएंगे,  नये  प्रादमियों

 को  हटा दें  ।  बावजूद  इन  के  रादेश  के  प्रभी

 भी  सौ  से  अधिक  नये  आदमी  उस  में  रह  गए  I

 फिर  पूरी  मजदूर  लिए  जाने  लगे  ।  मुझे

 NOVEMBER  2,  4974  Tex,  Und  308.
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 यह  बात  कहने  में  खुशी  है  कि  पुराने  मजदूरों
 में  80  प्रतिशत  हरिजन  कौर  बैकवर्ड  बलॉसोज
 के  लोग  हैं  |  कौर  यही  कारण  था  कि  चह
 चाहते थे  कि  इन  को  याने  पुराने  मजदूरों  को'

 हटा  कर  बाहर  के  लोगों  को  लाएं।  80प्रतिशत
 उस  में  गरीब  हरिजन  शौर  बेकार  क्लासेज
 के  लोग  जो  लोकल  हैं,  वही  पुराने  मजदूरों
 में  है।  यह  बात  सही  है  कि  उन  ब्रा फि सर
 पान  स्पेशन  ड्यूटी  ने  जो  उस  वक्त  थे  कौर
 बस  वगैरह  को  बाहर  से  जा  कर  नये
 प्राणियों  को  रख  दिया  धौर  पुराने  प्राणियों
 को  नहीं  लिया  जिस  से  वे  बचाने  हरिजन  नहीं
 लिए  गए  मैं  उस  की  लड़ाई  लड़  रहा  हूं  ।
 जो  मौजूदा  सी०  ई०  को  हैं  प्रशोक  कासलीवाल

 उन्होंने  पुराने  मजदूरों  के  केस  के  लिया  है  1
 उन  के  साथ  अन्याय  हुआ  है  मै ंउन  के  नोटिस
 में  ले आया  हूं  |  व  उसे  देख  रहे  हैं  1

 साथ  ही  साथ  ैं  माननीय  मंत्री  जी  से

 यह  कहना  चाहता  हूं  कि उस  मिल  के  विस्तार
 की  काफी  संभावना  है  ।  20  हजार  स्पीसीस

 बढ़ाने  के  लिए  कौर  उस  के  कार्य  को  कौर
 विस्तार  करने  के  लिए  सी०  ई०  को  ने  एक
 योजना  बना  कर  भेजी  है  ।  मैं  चाहुंगा  कि उस  की
 छाप  स्वीकृति  दिलाएं  ।  साथ  ही  साथ

 वह  एक  पुरानी  मिल  हूँ  ।  मजदूर  उस  सें  मेहनत

 कर  रहे  हैं  in  उहोंने  बहुत  कम  पैसे  में  काम  करना

 शुरू  किया  था  ।  सौ  रुपये  महीने  पर  उन्होंने
 काम  आरम्भ  किया  था  कौर  जब  मिल  को
 लाभ  होने  की  स्थिति  हुई  तो  दूसरे  मिलों  की
 तरह  वे  भी  प्रपनी  मांगे  रख  रहे  हैं।  वह  बात॑
 चल  रही  है  I  टेक्सटाइल  कारपोरेशन  के
 मैनेजिंग  डाइरेक्टर  ने  उसे  टेक  भा  किया  हैं  1
 मैं  चाहूंगा  कि  उन  को  भी  मे  सुविधाएं  दी
 बायें  जो  कौर  जगह  दी  जाती  है,  राष्ट्रीयकृत
 मिलों  में  ।

 अन्त  में  मेरा  निवेदन  है  कि  उस  मिल  के

 सबंध  में  जो  बातें  कही  गई  है  जो  भावनाएं
 व्यक्त  फी  गई  हैं  उस  की  जांच  कराने  के  बाद
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 ही  कोई  कार्यवाही  उस  क  संबंध  में  करें।

 जो  प्रोफेसर झान  स्पेशल  डयूटी पहले  थे  मैं  ते
 उन.  के  खिलाफ जो  बातें  थी  वह  लिख  कर  दी
 हैं,  कारपोरेशन  से  उस  की  जांच  करा  लें  ;

 एक  प्वाइंट  यह  निवेदन  करना  हैं  कि  बिजली
 के  कारण  वहां  काम  झझच्छा  नहीं  चल  पा

 र८  है।  खर्च  भो  बाप  का  ज्यादा  पड़  रहा
 हैं।  बिजली  का  काफी  रान,  बका  कहूँ  अझर

 विद्युत  परिषद्‌  टेम्पोरेरी  लाइन दे  कर  के  ज्यादा
 पै  t  चाहे  कर  रख  हूँ।  मैंन  बहत  जरा
 किया  लेकिन  कभी  तक  स्थायी  लाइन  नहीं
 मिल्ली  है।  मैं  चाहगाकिसचमृच में  मिल
 को  मुनाफ  में  ल.ने  के  लिए  कौर  मजदूरों
 को  उत्साह  दिलाने  के  लिए  बिजली  के  प्रबन्ध
 की  त-फ  बाप  ध्यान  दें  ।  मिल  पता
 टांसफारमर  खरीदना  चाहता  हैं  ।  लेकिन

 नही  दिया जा  रहा  है।  फलस्वरूप  मिल  को
 जरूरत  के  प्रनुसार  बिजली  नहीं  मिल  रही  है

 SHRI  VAYALAR  RAVI  (Chirayi-
 nkil):  Mr,  Chairman,  Sir,  I  rise  to  su-
 pport  one  of  the  very  jmportant  mea-
 sures  taken  by  the  Government  rela-
 ting  to  a  very  important  industry

 which,  to  an  extent,  is  controlling  the
 economy  of  our  covniry

 Before  I  come  to  the  Bill,  I  believe
 that  it  is  necessary  to  go  into  certain
 aspects  of  the  present  situation  in  the
 textile  industry  as  such.  I  am  one
 who  would  not  like  to  blame  the  in-
 dustry  as  a  whole  as  the  blood  suck-
 ers  for  all  the  mischiefs  and  mess
 in  the  economy,  even  though,  they
 are  responsible  to  an  extent.  But  the
 fact  remains  that  every  time  this  jn-
 dustry  is  flourishing  with  the  protec-
 tion  of  the  Government,  Even  during
 the  days  of  freedom  struggle,  this
 industry  was  given  protection  and
 after  independence,  there  was  the  ban
 on  import  of  textile  goods  and  this
 industry  is  flourshing  with  other  en-
 couraging  measures  from  the  govern-
 ment.’  I  would  like  to  draw  the  at-
 tention’  of  the  Minister  to  how  they
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 behave  and  what  they  are  doing.  It
 is  an  industry  which  makes  specula-
 tion  and  is  indulging  in  all  kinds  of
 of  malpractices;  they  are  tightening
 their  grip  on  the  labourers  and  are
 denying  their  rights  and  are  putting
 them  in  difficulties;  they  are  looting
 the  public.

 In  this  connection  I  may  draw  your
 attention  to  what  Mr.  Mavalankar

 has  raised  today.  He  has  said  that
 the  mills  have  closed  their  third  shift
 and  are  trying  to  close  the  second
 shift  also,  This  is  a  very  important
 matter  which  the  Minister  should  take
 note  of.  They  are  only  trying  to  in-
 timidate  the  Government.  It  is  not
 recession.  Cotton  is  coming  in  bulk
 in  the  market.  About  Rs,  000  crores
 are  rolling  in  cotton  alone  and  they
 want  to  crumble  down  the  whole
 thing:  one  part  of  their  game  is  to
 reduce  the  price  of  cotton  and  harm
 the  interests  of  the  farmers  and  on
 the  other  side  they  are  threatening
 the  Governmnt  that  recession  is  set-
 ting  in,

 In  reply  to  one  of  my  questions,  the
 Minister  has  given  this  information.
 There  are  783  mills  in  the  country.
 They  have  given  the  figures  in  respect.
 of  only  03  mills  and  we  find  that  8
 mills  alone  have  earned  a  profit  of
 Rs_  53  crores  in  ‘1972;  in  973  the  pro-
 fit  of  the  same  number  of  mills  was
 Rs.  43  crores.  This  does  not  represent
 the  profits  of  all  the  mills;  this  repre-
 gents  the  profits  of  only  some  of  the
 mills.  Therefore,  the  whole  industry
 is  flourishing  and  there  is  no  question
 of  their  suffering  any  loss.

 Another  point  to  which  I  want  to
 draw  the  attention  of  the  hon,  Minis-
 ter  is  about  exports.  The  total  ex-
 ports  come  to  only  Rs,  695  crores  in
 the  ten  year  period,  96!—7l.  But  at
 the  same  time  the  incentive  subsidy
 that  they  got  was  about  Rs.  47  crores,
 And  Government  were  forced  to  give.
 them  import  licences  to  the  tune  of
 about  Rs.  1,843,  crores...
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 MR.  CHAIRMAN:  Only  one  minute
 ‘more  At  5.40  we  have  to  take  up
 the  half-an-hour  discussion,  Before
 that,  I  have  to  give  five  minutes  to
 Mr,  Sokhi  and  then  the  Minister  will
 start,

 SHRI  VAYALAR  RAV]:  My  point
 .is  this.  As  I  have  said,  the  subsidy
 element  was  to  the  tune  of  Rs  47

 ‘crores,  The  import  licence  that  they
 .got  for  is  more  than  double  their
 value  of  exports.  I  do  not  want  to
 go  into  detail.  But  ]  would  like  that
 the  textile  industry  should  be  toned
 up  and  disciplined  in  accordance  with

 ‘the  policy  of  the  Government,

 This  Bill,  as  Mr,  Stephen  said,  goes
 agains,  the  interests  of  the  workers.

 ‘The  workers’  interests  should  be  fully
 _protected.  Here  they  have  said  that
 the  interests  will  not  be  protected.
 First  they  will  pay  whatever  is  taken
 from  the  banks  and  other  Govern-
 ment  dues.  I  would  again  reiterate
 that  the  workers’  interests  should  be
 fully  safeguarded)

 Lastly,  there  was  a  meeting  held
 recently  in  Trivandrum  of  the  Provi-
 dent  Fund  Commissioners,  They
 wanted  that  the  provident  fund
 accumulations  in  the  sick  mills  pro-
 posed  to  be  taken  over  should  be  re-
 mitted  to  them.  ]  do  not  know  what
 they  are  doing  with  that  request.

 I  do  not  want  to  go  into  the  Bill
 further  for  want  of  time.  One  point
 I  would  like to  make  is  that  the  pro-
 duction  of  coarse  cloth  has  been  re~
 duced  and  the  mills  have  not  fulfilled
 their  obligations  in  this  regard,  That
 should  be  remedied  and  it  should  be
 seen  that  they  produce  the  full  quota
 of  coarse  cloth,

 as  a  sort  of  checks  and
 balances.  on  the  whole  textile  indus-

 SARDAR  SWARAN  SINGH  SOKHI
 Jamshedpur):  Tharik  you  for  giving
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 Bill.
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 rise  to.  support  this  Bill  for

 nationalisation  of  103  ick  textile
 mills  indtead  of  simply  taking  over
 for  few  years  as  the  Government  has
 done  in  the  case  of  Indian  Iron’  and
 Steel  Co.  Ltd.  Burnpur.  The  Govern-
 ment  is  going  to  pay  quite  a  high
 price  for  these  sick  mills,  Some  of
 them  may  be  even  of  ecrap  value.
 Here,  I  would  like  to  point  out  that
 it  is  going  to  cost  us  quite’  a:  tidy
 sum  of  money  in  repairing  these  mills
 and  recommissioning  the  game.

 I  would  also  like  to  know  how  the
 valuation  of  these  sick  mills  was
 worked  out  and  what  was  the  crite-
 rion  or  did  they  simply  go  through
 the  books,  registers  and  fixed  the
 valuation.

 As  you  know,  Sir,  we  had  a  sad
 experience  when  we  took  over  and
 nationalised  the  cosl  mines,  leaving
 some  mines  out  who  played  dirty
 tricks  with  the  Government,

 Til  now  almost  none  of  the  public
 sector  plants  has  chown  profits,  We
 have  to  employ  at  least  03  General
 Managers  and  other  personnel  for
 these  sick  mills  and  here  I  would  not
 only  suggest  but  press  the  Govern-
 ment  to  give  employment  ;to  the
 unemployed  educated  engineers,  pro-
 perly  train  them;  also  the  participa-
 tion  of  the  labour  in  the  manage-
 ment  and  its  representation  in  the
 National  Textile  Corporation  is  very
 very  essential  for  the  smooth  running
 of  the  mills.

 There  shuold  be  gvud  relations  bet-



 313  Former  President's  AGRAHAYANA  6,  206  (SAKA)

 India.  They  could  be  paid  any  amount,
 since  they  have  earned  a  lot  and  have
 switched  over  to  other  profitable
 pusiness;  leaving  these  sick  babies  in
 the  laps  of  Government.

 MR:  CHAIRMAN:  The  hon.  Minis-
 ter,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  B.  P.
 MAURYA):  Let  me  have  the  privilege
 to  express  my  healt-felt  thanks  to-
 wards  all  those  hon  Members  who
 took  part  in  the  debate  concerning
 this  Bill  and  I  would  like  to  express
 my  heart-felt  thanks  to  those  hon,
 Members  also  who  could  not  opeak
 because  of  limitation  of  time  but  had
 been  present  all  through  because  they
 are  the  symbol,  they  are  the  real  re~
 presentatives  and  they  are  the  embodi-
 ments  of  the  working  class....

 MR.  CHAIRMAN;  You  will  continue
 your  speech  tomorrow.

 HALF-AN-HOUR  DISCUSSION
 Former  President’s  statement  on

 Railway,  Strike

 MR.  CHAIRMAN:  Now.  we  take  up
 the  half-an-hour  discussion,  Shri
 Samar  Guha.

 SHRI  SAMAR  GUHA  (Contai):  It
 appears  to  me  that  Shri  L.  N.  Mishra
 is  a  typical  example  of  a  person  with
 an  impervious  -conscience...-

 THE  MINISTER  OF  RAILWAYS
 (SHRI  L,  N.  MISHRA):  We  know
 each  other  for  6  years.

 SHRI  SAMAR  GUHA:  If  you  prove
 otherwise  today,  I  will  be  quite  happy.
 Requests  and  appeals  made  to  him
 either  on  compassionate  ‘grounds  or  on
 humanitarian  grounds  go  unheeded.
 He  is  armoured  with  some  kind  of  a
 peculiar  fire-proof  plaster  perhaps,
 Any  kind  of  fire-works  does  not  af-
 fect  him,  He  goes  on  smiling,  he  pur-
 sues  hig  own  course  of  action,  his  own
 line  of  ‘action.  He  gave  an  assurance
 to  the  then  President  of  India.  Shri

 stat.  on  Rly.  ‘314.
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 Girlji,  saying  that  all  the  railway  men
 who  participated  in  the  strike  will  be
 taken  back,  except  those  involved  in
 charges  of  sabotage  or  violent  activi-
 ties  and  that  they  will  be  taken  back  to
 their  services  after  the  strike  and
 without  any  break  in  service.  But  un-
 fortunately  that  assurance  is  not  ful-
 filled.  Mr.  Giri  is  one  of  the  founders
 of  the  All  India  Railwaymen’s  Fede-
 ration.  He  is  one  of  the  founders  of
 the  trade  union  activities  of  the  Rail-
 waymen  in  the  country.  On  the  00
 October  he  expressed  his  agony  and
 deep  feelings  for  the  workers,  He  said:

 “Mr,  L.  N.  Mishra,  the  Railway
 Minister  agTeed  tq  abide  by  my
 advice  but  I  don’t  know  what  hap-
 pened  later  because  he  did  nothing.”

 He  has  accused  the  Railway  Minister
 of  behaving  in  a  manner.—what  I
 would  say,  if  not  impervious,—in  a
 way  without  any  heart  and  sympathy.
 Ang  such  an  attitude  was  not  taken
 even  by  the  secretaries  of  the  old
 British  days.  He  used  these  words:

 “Even  during  the  British  period
 all  employees  were  reinstated  after

 a  strike  was  over.  There  was  never
 any  victimisation  and  magnanimity
 dictated  policy  after  victory.”

 Before  going  out  of  his  office,  he  said:

 “Whenever  I  get  an  opportunity
 I  am  going  to  demand  that  the  dis-
 missed  employees  be  taken  back
 and  that  the  break  in  their  service
 be  condoned.  I  shall  not  let  the
 matter  rest  where  it  is.”

 In  another  statement  he  has  requested
 the  Government  not  to  make  any  dis-
 tinction  between  the  striker  and  non-
 striker,  not  to  create  an  atmosphere  of
 animosity  between  one  section  of

 workers  and  the  others,  s0-calléd  loyal
 and  disloyal,  but  he  made  the  request

 to  bring  about  88  early  8४६  possible
 normalcy  in  the  functioning  of  the
 railways.  There  is  no  question  of
 victor  or  vanquished,  and  that  they
 should  not  take  any  vindictive  attl-.
 tude,  He  said:


